The Uttar Pradesh Municipalities (Amendment) Act, 1964

Act 27 of 1964

Keyword(s):
U.P. Municipalities Act, 1916, Building, Master Plan

Amendments appended: 4 of 1965, 17 of 1972, 2 of 1973, 45 of 1975, 18 of
1986, 22 of 2001, 6 of 2004, 2 of 2005, 7 of 2011, 8 of 2011, 7 of 2012, 9 of
2013, 26 of 2018, 6 of 2023

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




TP
L&

THE UTTAR PRADESH MUNICIPALITIES (AMEND- , é(,’ ¢ l 7
MENT) ACT, 1964*

(U. P. Act No. XXVII oF 1964) p 5 .
[Authoritative English Textt of the Uttar Pradesh Municipal-

ities (Sanshodhan) Adhiniyam, 1964]

AN
ACT

. to amend the U. P. Municipalities Act, 1916, for certain purposes

WHEREAS it is expedient to amend the U.P. Municipalities
Act, 1916, for certain purposes;

IT 1S HEREBY enacted in the Fifteenth Year of the Republic
of India as follows:— :

1 (1) This Act may be called the Uttar Pradesh Muni-
cipalities (Amendment) Act, 1964, .

(2) Sections 6 and 7 shall come into force on such date as the
State Government may by notification in the GaZette appoint in
this behalf, and the remaining sections shall come into force
at once.

Short title.

2. Insection 2 of the U. P. Municipalities Act, 1916 (herein  Amendment of.
after called the Principal Act); section 2 of U. P.

Act II of 1916
' (1) for clause (2) the following shall be substituted:—

‘“(2) ‘Building’ means a house, out-house, stable,
shed, hut or other enclosure or structure whether of maso-
nry bricks, wood , mud, metal or any other material whatso-
ever, whether used as a human dwelling or otherwise, and
includes any verandah, platform, plinth, staircase, door-
step, wall including compound wall other than a boundary
wall of a garden or agricultural land not appurtenant to a
house but does not include a tent or orther such portable
temporary shelter.”

*For Statement of Objects and Reasons, please see Uttar Pradesh
Gazette Extraordinary, dated March 12 1964,

t(Passed in Hindi_by the Uttar Pradesh Legislative Council on August
7, 1964 and by the Uttar Pradesh Legislative Assembiy on September 9,
1964.) ‘ '

t(Received the Assent of the President on November 12, 1964 under >
Article 201 of the Constitution of India and was published in the Utfar Pradesh :
Gazette Extraordinary, dated November 30, 1964.)

Price Re.C.%O.]
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(2) after clause (8) the following shall be added as a
new clause (8-a):— .

““(8-a) ‘Master Plan’ means a comprehensive plan
showing therein the existing and proposed location and
general layout of:—

(a) arterial streets and transportation lines;

(b) residential sections;
(c¢) business areas;
(d) industrial areas;

(e) educational institutions;

(f) public parks, playgrounds and other recrea-

tional places; ‘
(g) public and semi-public Icuildings ; and
(h) any other places put to any' specified use.”

(3) in clause (25) between the words “‘hire” and “or
the words ‘‘or for any other commercial purpose” and after
the word ‘““gardens” the words ‘“‘not appurtenant to any
dwelling house” shall be inserted.

Amendment of 3 In sub-section (1) of section 4 of the Principal Act:—
e 40f U.P.  peorween the words “official Gaztte” and ““and cause to be affixed”’
ct II of 1916. p» . A .
the words‘‘and in a paper, approved by it for purposes of publica-
tion of public notices, published in the district or, if there is no
such paper in the district , in the division in whieh the local area
covered by the notification is situate’ shall be inserted
‘Amendment of . - i ¥ i nci
section T oFUP. 4. In sub-section (1) of ‘SCCUOH 7 of the principal Act
Act II of 1916. (1) after clause (b) the following shall be added as a new
clause (60):—

““(bb) making a survey and erection of boundary
marks, of the municipality;”

(2) after clause (d) the following shall be added as a new
clause (dd):—

“(dd) confinement, removal or destruction of stray
dogs and damgerous animals;”;

(3) in clause (g) between the word ‘‘dead” and the semi-
colon occurring thereafter the words ‘‘and making arrange-
ments for the disposal of unclaimed dead bodies after ascer-
taining from the police in writing that there is no objection to
do so’’ shall be inserted ; '

(4) after clause (h) the following shall be added, as a new
clause (hh) :—

*‘(hh) reclaiming unhealthy localities;”:

(5) after clause (j) the following shall be added as a new
~clause (jj) \—

IR 55,
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“Un maintaining in addition to any other source of
water supply, puplic wells, if any, in working condition
guarding from polution their water and keeping it fit for

.,

human consumption :

_ (6) the existing clause (¢) shall be substituted by the follow-
ing :—
“(9) protecting, maintaining and developing the property

vestedin, or entrusted to the management of the board ;”’;
and

(7) after clause (q) the following shall be added as a new clause
(99):—

“(¢9) maintaining the finances of the board in satis-
- factory condition and meeting its liabilities ;”* _
- i : el . Amendment of
S. In sub-section (1) of section 8 of Principal Act : section 8 of U. P,
(1) the existing clauses (c) , (f) and (k) shall be deleted ; Act II of 1916,

(2) after clause (a) the following shall be added ag
new clause (aq) :— L

“(aa) preparing and executing Master Plan ;’;

(3) after clause (e) the following shall be added ag a new
clause (ee):— ,

“‘(ee) granting rewards for information leading to
the detection of evasion of tax imposed under this
Act, or the detection of the causing of injury to or
encroachment on property vested in, or entrusted to the
management and control of the board ;”.

(4) after clause (k) the following shall be added as a new
clause (kk):— ' :

“‘(kk) promoting tourist traffic ;”’; and

+(5) the existing clause (mm) shall be substituted by the
following :—

“(mm) removing social disabilities of scheduled
castes and backward classes in such manner as may
be prescribed.”

6. In clause (b) of section 9 of ‘the Principal Act, for the  Amendment of

figures “15” and “50” the figures “10” and “40” respectively section 9 of U. P.
shall be substituted. ' y Act II of 1916.

7. In section 10-A of the Principal Act, for the words “four

years” the words “five years” shall be substituted. Amendment  of

section 10-A of

. L. U. P, Act II of
8. In section 13-D of the Principal Act— 1916.

. . . Amendment of

(1) for clause (a) the following shall be substituted :— section 13D of
“(a) is a dismissed servant of a local authority, the }Jg'lg + Act IT of
Central Government or the Government of a State or '

Union Territory, and is debarred from re-employment
thereunder ; or” ; :
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(2) clause (e) shall be deleted ;

(3) in clause (&) between the word “leprosy” and the
semi-colon occurring thereafter, the words ‘or any such
infectious 'disease as may be specified by the State Govern-
ment by order” shall be jnserted ; ;

(4) after clause (i) the following shall be inserted as a
 new clause (ii) :(— :

““(ii) has been convicted of any offence punishable
with imprisonment under section 171-E or an offence
punishable under section 171-E of the Indian Penal
Code, 1860 ; or” ; » -

(5) for clause (j) the following shall be substituted :—

“(j) has been sentenced to imprisonment for contra-
vention of any order under the Essential Commodities
~Act, 1955, or the U. P. Control of Supplies (Tem-
porary Powers) Act, 1947, as re-enacted by the U. P.

Control of Supplies (Temporary Powers) Act, 1953, U.P.

or the Prevention of Food Adulteration Act, 194,
or for an offence which is declared by the State
Government to involve such moral turpitude as to
render him unfit to be a member, or has been ordered
to execute a bond for good behaviour in conse-
quence of proceedings under section 109 or 110 of the
Code of Criminal Procedure, 1898, such sentence or
order not having been subsequently reversed :”’; and

(6) for the “full-stop” occurring at the end of the second
roviso a colon shall be substituted and thereafter
the following shall be added as third proviso :—

«provided also that in case of (j)—

(i) the disqualification shall cease on the expiry
of five years from the date of his release or from the
date of the expiry of the period for which he is required
to execute a bond for good behaviour, as the case may
be ; and

(ii) the disqualification shall not, in the case of a
person who is, on the date of the disqualification,
2 member of the board, take effect until three months
have elapsed from the date of such disqualification or
if within these three months an appeal or petition for
revision is brought in respect of conviction or order until
that appeal or petition is disposed of.”

Substitution of 9, For the existing sections 20, 21 and 22 of the Principal

new sections for  Act, the following shall be substituted :

sections 20, 21 . .
and 22 of U. P. «30. (1) An election petition shall be presented within

Act IT of 1916. 30 days after the day on which the result
' " Form and pre- Of the election sought to be questioned

sentation of is announced by the Returning Officer, '

election petitions. and shall specify the ground or grounds
on which the election of the respondent is questioned
and shall contain a concise statement of the material facts

1]
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on which the petitioner relies and set forth  the full parti-
culars of any corrupt practices that the petitioner alleges, 1n-
cluding as full a statement as possible of the names of the
parties alleged to have committed such corrupt practices and
the date and place of the commission of each such practice.

(2) The petition shall be signed by the petitioner and
verified in the manner laid down in the Code of Civil
Procedure, 1908, for the verification of pleadings.

(3) The petition may be presented by any candidate in whose
favour votes have been recorded and who claims in the petition
to be declared elected in the room of the person whose election
is questioned or by ten or more electors of the municipality or
by a person who claims that his nomination paper was Im-

properly rejected.

(4) The person whose election is questioned and, where
the petitioner claims that any other candidate should be declared
elected in the room of such person, every unsuccessful can-
didate who is not ‘a petitioner in the petition shall be made a

respondent to the petition.

(5) The petition shall be presented to the District Judges,
or in district where there is no headquarters of the District
Judge, to the Civil Judge, within whose jurisdiction the munici-
pality to which the election petition relates is situate:

Provided that the petition shall not be entertained by the

‘District Judge or the Civil Judge, as the case may be, unless it is

accompanied by a treasury challan showing that the prescribed
security has been deposited. '

21. (1) Where in an election petition a declaration that
any candidate ather than the returned
candidate has been duly elected is claimed,
the returned candidate or any other party
may give evidence to prove that the election of such other can-

Recriminatory
proceedings.

" didate would have been void if he had been the returned candidate
‘and a petition had been presented calling in question his

election :

Provided that the returned candidate or such other party
shall not be entitled to give such evidence unless he has within
twenty-one days from the date of the service upon him of the
notice of the election petition, given notice to the election tribunal
of his intention to do so and has also deposited the security
prescribed in the case of an election petition questioning the
election of a member. '

(2) Every notice referred to in sub-section (1) shall be
accompanied by a settlement of ‘ground or grounds and
of material facts and full particulars required by section 20
in the case of an election petition and shall be signed and verified

in like manner. .
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22 (1) An election petition not complying with the ‘
. provisions of section 20 or upon which the
Het?r_mg by El of requisite court-fee has not been paid at
Oy imal the time of presentation or within such
| " further time not exceeding fourteen days
is the District Judge or the Civil Judge, as the case may
be -nay have grant ed, shall be rejected by such Judge.

(2) An election petition not rejected under 'sub-section
(1) shall be heard by a Tribunal consisting of a District
Judge or an Additional District Judge appointed by the
Director of Elections (Local Bodies) in thls behalf.

(3) The petmon shall be heard at a place in the district

within which the municipality to whlch the election petition
relates is situate.

(4) If for any reason a vacancy occurs in the office
of a member of Tribunal and the Director of Elections
(Local Bodies) appoints any other District Judge or
Additional District Judge to fill the vacancy, the trial
of the petition shall be continued by the Judge so appointed
as if he had been on the Tribunal from the beginning :

Provided that 'the Tribunal may, if it thinks fit, recall
and re-examine any of the witnesses already examined.”

TInsertion  of  10. After section 23 of the Principal Act the followmg shall
new section 23-A  be added as a new section :—
in U. P. Act I

of 1916. “23.A. The Director of Elections (Local Bodies) may

at any stage, after notice to parties and for

Transfer . of reasons to be recorded, withdraw any

- election petition petition pending before the Tribunal

and transfer it for trial to another Tribunal

constituted in accordance with the provisions of section 22;

and upon such transfer that Tribunal shall proceed with
the trial from the stage at which it was withdrawn :

Provided that it may, if it thinks fit, recall and re-examine
any of the witnesses already examined.”

Amendment of 11. In section 30 of the Principal Act for the words “persists

section Ac%OII gg in making” the words “has made a wilful”” and for the words “is

1916. exceeding or abusing” the words “has exceeded or abused” shall
be substituted.

s;‘é{?ggd‘%eft 0‘}" 12. In sub-section (I-B) of section 34 of the Principal Act,

. U. P. Act II of between the words “public interest” and the comma occurring

1916. thereafter, the words ‘““or has been passed or made in abuse of

powers or in ﬁagrant breach of any provision of any law for the
time being in force” shall be inserted.

Amendment of

section 35 of 13. The full-stop at the end of sub-section (1) of section 35

U. P. Act II of in the Principal Act shall be deleted and the following words
1916. shall be added :—

‘“‘or the carrying out of that order or direction.”
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14, In sub-section (1) of section 36 of the Principal Act, for

the words ““for the safety or protection of the public”’ the words
“for the safety, protection or convenience of the public” shall be
substituted.

15. 1In section 40 of the Principal Act :—

(1) In sub-section (1)—

(i) in clause (¢), for the words “share or interest”,
the words ‘‘share or interest, whether pecuniary or
of any other nature’ shall be substituted ;

(ii) in clause (d), for the words “‘personal interest”
the words ‘‘personal interest, whether pecuniary or
of any other nature’” shall be substituted, and the
word “‘or” occurring at the end of this clause shall
be omitted ;

~ (iii) for clauses (¢) and (f) the following shall be
substituted :— .

‘““(e) that he being a legal practitioner has during
the terim of his membership acted or appeared
in any suit or other proceeding on behalf of any
person against the board or against the State
Government in respect of Nazul land entrusted
to the management of the board or acted or

appeared for or on behalf of any person against -
whom a criminal proceeding has heen instituted.

by or on hehalf of the board ;

(f) that he has abandoned his ordinary place
of residence in or has voluntarily or otherwise
transferred his residence from the municipal
area concerned, unless the member himself resigns
his seat within three months of such abandon-
ment or transfer ;” ;

~ (iv) after clause (f) the following clauses shall
he inserted : —

““(g) that he has heen guilty of persistent mis-
behaviour or disorderly conduct at meetings of the
board and a complaint to that effect is made to the
State Government by the President or any other
member; or

(k) that he has been guilty of any other miscon-
duct as a member.”

(2) in sub-section (2) between the words ‘‘reinstate

~ the member” and the full-stop following them, the words

“‘or substitute an order under sub-section (6)° shall be
inserted ;

(3) for sub-section (3), the following shall be substituted:—

“(3) The State Government may remove from the
board a member who, in its opinion, has during the
. current o~ the last preceding term of the board so
flagrantly ;bused his position as a member or being a
‘member, vilfully contravened any of the provisions of

Amendment of
section 36 of
U. P. Act IT of
1916.

Amendment of
section 40 of
U. P. Act II of
1916.



Amendment of
section 41 of U. P,
Act1I of 1916.

Amendment of
section 43-B of
U. P. Act II of
1916.

this Act or any rule, regulation or bye-law or caused
such loss or damage to the fund or property of the
board, as to render him unfit to continue as a member;”;

(4) the existing sub-section (5) shall be substitated by the
following :—

“(5) The State Government may place under sus-
pension a member who is called upon to show cause
in respect of any matter referred to in sub-section (3)
or against whom prosecution for an offence, which in
the opinion of the State Government involves moral
turpitude, is commenced, until the conclusion of the
inquiry or the prosecution, as the case may be, and
any member who has been so suspended shall not,
so long as the order of suspension continues to remain
in force, be entitled to take part in any proceedings
of the board or otherwise perform the duties of a
member : :

Provided that notwithstanding an order of suspension under
this sub-section, he shall be deemed to continue as a member for
purposes of section 87-A and shall be entitled to take part in the
proceedings of a meeting convened under that section.” ; and

(5) after sub-section (5) the following Dew sub-section
shall be inserted :— ‘

““(6) Without prejudice to any of the foregoing powers
the State Government or the Prescribed Authority,
as the case may be, may, on any of the grounds
referred to in sub-section (1), instead of removing the
member, give him a warning or place  him under
suspension for a specified term not exceeding three
months at a time, and any member who has been s0
suspended shall not, as long as the order of suspension
continues to remain in force, be entitled to take part
in any proceedings of the board or otherwise perform
the duties of a member. '

Explanation—The power of administering warning or
placing a member under suspension under sub-section (6)
may be exercised either by the State Government or the
Prescribed Authority, as the case may be, while dealing with
the matter originally under sub-section (1) or sub-section
(3) or by the State Government on appeal under sub-
section (2).”

16. In sub-section (3) of section 41 of the Principal
Act the word “four” shall be substituted by the word “five”.

17. In section 43-B of the Principal Act :—

(1) for sub-sections (3), (4) and (5) the following shall
be substituted :— |

“(3) An election Petition shall be presented to the
District Judge, or in a district where there is no head-
quarters of the District Judge, to the Civil Judge,




within whose jurisdiction the mnicipality to which
the election Petition relates is situate :

Provided that the Petition shall not be entertained
by such Judge unless it is accompanied by a
treasury challan showing that the amount of security
prescribed by order under section 43-C has been
deposited.

(4) An election Petition ot presented within the time
or in the manner prescribed by order under section

.43-C or upon which the requisite court-fee has not

been paid at the time of the presentation or within
such further time not exceeding 14 days, as the District
Judge, or the Civil Judge, as the case may be, may
have granted, shall be rejected by such Judge.

(5) An election Petition not rejected under sub-

~ gection (4) shall be heard by a Tribunal consisting of

a District Judge or an Additional District  Judge

appointed by the Director of Elections (Local Bodies)
in this behalf” ; and

(2) after sub-section (5) the following shall be added
as new sub-sections :— ‘ . .

“(6) If for any reason, a vacancy occurs in the,

office of a member of a Tribunal and another District
Judge or Additional District Judge is appointed by
the Direetor of Flections (Local Bodies) to fill the
vacancy, the trial of the Petition shall be continued

as if he had been on the Tribunal from the beginning :

Provided that the Tribunal may, if it thinks . fit,

recall and re-examine any of the witnesses already
examined. ‘ '

(7) The Director of Elections (Local Bodies) may
at any stage, after notice to parties and for reasons
to be recorded, withdraw -any petition pending before
a Tribunal and transfer it for trial to another Tribunal
constituted in accordance with sub-section (5) ; and
upon such transfer that Tribunal shall proceed with
the trial from the stage at which it was with-
drawn &

Provided that it may, if it thinks fit, recall and
re-examine any of the witnesses already examined.”

18. After section 43-C of the Principal Act the following
shall be added as a new section 43-D :—

“43.D. (1) The President and every member of a board
Oath or all- shall, .before taking his seat, make and
giance and offics subscribe at a meeting of the board an
> oath or affirmation of his allegiance to the

~ Constitution in the following form :— B

“I; A. B., having been eleqted a member/President
of this board do ~swedr in the name of God/solemnly

Insertion of a
new section 43-D
in U. P. Act II
of 1916.



Amendment of
ection 47-A of
I.LP. Act II of
916.

affirm that I will bear true faith and allegiance to

the Constitution of India as by law established, that
I will uphold the sovereignty and integrity of India, and
that I will faithfully and conscientiously discharge the
duties upon which I am about to enter.” '

(2) The President or the member who fails to make
within three months of the date on which his term of office
commences or at any one of the first three meetings of the
board held after the said date, whichever is later, unless
this period is extended by the District Magistrate, the
oath or affirmation laid downin and required to be taken
by sub-section (1) shall cease to hold his office and his seat
shall be deemed to have become vacant.

(3) Any person required under sub-section (1) to make

an oath or affirmation shall not take his seat at a meeting
of the board or do any act as a member or President of
the board unless he has made and subscribed an oath or
affirmation as laid down under sub-section (1).

(4) As soon as may be after the constitution of the
board, the District Magistrate shall convene a.meeting of
the board for the administration of oath or affirmation
under this section in the manner prescribed and such
meeting shall be presided over by the District Magistrate
or in his absence, by a Deputy Collector nominated by him
in this behalf,

(5) The Executive Officer shall, as soon as may be,
report to the District Magistrate the name of the President

or member, if any, who ceases to hold his office under ,

sub-section (2),”

19. In section 47-A of the Principal Act—

(1) In clause (@) of sub-section (1) for the word “‘sending”
the word “‘receipt” shall be substituted, and Sfor the word
“dissolve” the word “‘supersede’ shall be substiiuted ;

(2) for clause (b) of sub-section (1) the following shall be
substituted .—

*“(b) unless he resigns under clause (a), cease to hold
office of President on the expiry of three days after
the date of receipt of such communication, -and
thereupon a casual vacancy shall be deemed to have
occurred in the office of the President within the
meaning of section 44-A :

Provided that if a representation has heen made in
accordance with clause (a) the board shall not elect a
President until an order has been made by the State
Government under sub-section 3).”
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(3) sub-section (2) shall be deleted ;

(4) in sub-section (3) for the words “‘either ask the
President to. resign or dissolve the Board including the
President”’ the following shall be substituted :—

“cither supersede the board for such period, not exceed-
ing the remainder of the term of the board, as may be speci-
fied, or reject the representation.”;

(5)‘ sub-sections (4) and (5) shall be deleted ; ‘

(6) for sub-section (6) the following shall be subs-
tituted -—

“(6) If the State Government supersedes the board
under sub-section (3) the consequences. mentioned in
section 31 shall follow as if there had been a super-
session under section 30.”

20. In section 48 of the Principal Act—
(1) for the existing sub-section (2) the following shall be

substituted -—

“(2) Where the State Government has, at any time,

reason to believe that—

(a) there has been a failure on the part of the
President in performing his duties, or :

(b) the President has—

() incurred any of the disqualifications
mentioned in sections 12-D and 43-AA ;
or :

(ii) within- the meaning of section 82
knowingly acquired or continued to have,
directly or indirectly, or by a partner, any
share or interest, whether pecuniary or of
any other nature, in any contract or employ-
ment with, by or on behalf of the board ; or

(iii) knowingly acted as a President or as
a member in a matter other than a matter
referred to in clauses (@) to (g) of sub-section
(2) of section 82, in which he has, directly
or indirectly, or by a partner, any share or
interest, whether pecuniary or of any other
nature, or in which he was professionally
interested on behalf of a client, principal or
other person ; or |

(iv) being a legal practitioner acted or
appeared in any suit or other proceeding on
behalf of any person against the board or
against the State Government in respect of
nazul land entrusted to the management of
the board, or acted or appeared for or on

Amendment of

section 48 of
U. P. Act II of
1916.
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behalf of any person against Whom a criminal
proceeding has been instituted by or on behalf
of the board ; or

(v) abandoned his ordinary place of resi-
dence in the municipal area concerned ;
or

(vi) been guilty of misconduct in the
discharge of his duties ; or ‘

(vii) during the current or the last” preced-
ing term of the board so flagrantly abused
his position as President of ‘the ’ board,
or, being a President or member, willfully -
contravened any of the provisions of this
Act or any rule, regulation or bye-law, or
caused such loss or damage to the municipal
fund or to property vested in, or entrusted to the
management and control of, the board,

as to render him unfit to continue to be Presi-
dent ; or :

(viii) been guilty of any other misconduct
whether as President or as a member ;

it may call upon him to show cause within the time

to be specified in the notice why he should not be
removed from office.” ;

(2) after sub-section '(2) the following nmew sub-sections
shall be added :—

“(2-A) After considering any explanation that may
be offered by the President and making such enquiry
as it may consider necessary, the State Govern-
ment may, for reaséns to be recorded in writing,
remove the President from his office:

Provided that in a case where the State Government
has issued notice in respect of any ground mentioned
in clause (q) or sub-clause (i), (iii), (iv), (vi), (vii) or
(viii) of clause (b) of sub-section (2) it may instead of
removing him give him a warning.

(2-B)'An order passed by the State Government
under sub-section (2-A) shall be final and shall not
be questioned in any court.” ; and

(3) for the existing sub-sections (3) and (4), the following
shall be substituted :— : ,

~ “(3) The State Government may place under sus-
pension a President who is called upon to show cause
in respect of any ground mentioned in clause (@) or

~ sub-clause (vi), (vii) or (viii) of caluse (b) of sub-
- section (2) or against whom a prosecution  for an
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offence which in the opinion of the State G.overnment
involves moral turpitude, is commenced until the- con-

clusion of the enquiry or the prosecution, as the case -

may be, and where a President has been so suspended

he shall not, for so long as the order of suspension
continues, be entitled—

(a) to exercise the powers or perform the duties
of a President conferred or imposed upon him by

or under this Act or any other enactment for the
time being in force, or

(b) to take part in any proceedings of the
board. o

(4) A President removed under sub-section (2-A)
shall also cease to be a member of the board and in
case of removal on any of the grounds mentioned in
clause (a) or sub-clause (vi), (vii) or (viii) of clause
(b) of sub-section (2), shall not be eligible for re-
election as President or member for a period of five
years from the date of his removal.”

21. In section 50 of the Principal Act, between the words
“the board and” and “not otherwise”, a comma and thereafter
the following words shall be inserted :—

“subjects to the provisions of sections 53 and 53-A,”.

22. Tn section 54-A of the Principal Act, for sub-section (1
the following shall be substituted :—

“(1) Where a person on being eclected President fails
Provision for Of refuses to function or is otherwise
exercise of pow- not able to function, or a casual vacancy
:fgén?%}x chertl;’ifg occurs in . the office of the President
~ontingencies and within the meaning of section 44-A, and
procedure  for 1O Vice-President has been ' elected
election of Vice- in accordance with this Act, or there
President. is no Vice-President otherwise able to

function, the powers and functions of the President
shall, until a President or Vice-President is able to
function, be exercised and performed by the District
Magistrate or by a gazetted officer not below the rank

of a Deputy Collector appointed by the District Magis-
trate in this behalf.” .

23. After sub-section (2) of section 55 of the Principal Act the
following shall be added as a new sub-section (3) :(—

“(3) The provisions of section 48 shall apply mutatis

mutandis to the Vice-President in respect of the performance

of any duty or exercise of any powers under this section.”

g Aniendment

section S50
U. P. Act 11
1916.

Amendment

section 54-A
U. P. Act I1
1916.

of

of

of
of

of

Amendment of

section 550f U. P.
Act 11 of 1916,
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Provided that when the period of vacancy which in-
itially did not exceed two months is subsequently
extended due to unforeseen circumstances the appoint-
ment made by the President may continue subject to the
approval of the State Government.”; ‘

(2) for the existing sub-section (3) the following shall be

substituted:—

“(3) The salaries and conditions of service apper-
taining to such appointments shall be such as may be
prescribed, and the provisions of section 58, with such
modifications as may be prescribed, shall apply to persons

so appointed.”

Amendment of

97. In section 60 of the Principal Act— _
section 60 of U. P.

(1) in sub-section (1)—
(i) between the figures «57” and the word “or” a
cox(r;ma«and thereafter the figures “59” shall be inserted;
an :
(ii) between the word “and” and the the words “‘not

otherwise” a comma and thereafter the words “subject
to the provisions of section 627, shall be inserted ; and

2) in sub-section (2) the words “save as provided in sec-
tion 73" shall be deleted and the word “all’” shall be subs-

tituted by the word “All”.

28. In section 60-B of the Principal Act—

(1) between the words “Waterworks Departments” and
“shall exercise”, the words “and of Municipal Museum”

shall be inserted ;

(2) between the words “their departments” and the
comma following thereafter, the words “or museum”

shall be inserted.

29. In section 62 of the Principal Act—
(1) sub-section (1) shall be substituted by the following :—

“(1) With the sanction of the President, an Executive
Officer or a Medical Officer of Health may empower, by
general or special order, any servant of the board to
exercise, under his control, any power, other than a
power delegated to him under clause (f) of sub-section (1)
of section 60 conferred on him by or under this Act.” ;

(2) the fullstop at the end of sub-section (3) shall be
substituted by a comma and thereafter the words “as the

case may be” shall be added.

30. In section 65 of the Principal Act, the words ‘“and to
obtain the approval of the State Government to such appoint-
ment” shall be deleted.

Act 11 of 1916.

Amendment of
section 60-B of
U. P. Act 1T of
1916.

Amendment of
section 620of U. P.
Act 11 of 1916.

Amendment of .
section650of U. P,
Act IT of 1916.
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Amendment of 31. For the existing sub-section (2) of section 66 in the
section 660f J. . principal Act the following shall be substituted :— :

Act II of 1916.
, “(2) Each such appointment shall be subject to prior
approval of the Prescribed Authority and the salaries and
N other conditions of service of the persons so appointed shall
be such as may be prescribed.”

Insertion of a 32. After section 66 of the Principal Act the followmg shall be

new section 66-A added as a new section 66-A :—

'1%1%: P. ActIl of ~ “66-A. (1) During the absence on leave, or other temporary

vacancy in the office of a Secretary
appointed under section 66, if the period
of such leave or vacancy does not
exceed two months, the President may appoint a person to
act as Secretary, and if the period exceeds two months an
appointment shall be made by the board in accordance with
the provisions of section 66.

(2) When the period of vacancy in which appointment has
been made under the first part of sub-section (2) is subse-
quently extended beyond two months due to unforeseen
circumstances the appointment made by the President may
continue subject to the approval of the State Government.

(3) Every person so appointed may exercise the powers and
shall perform the duties conferred or imposed by -or under
this or any other enactment on the person for whom he
is appointed to act. :

(4) The salary and other conditions of service of a person
appointed under sub-section (1) shall be such as may be
prescribed.”

Appointment of
officiating Secretary

Amendment of 33. For section 67 of the Principal Actthe following shall be

section 67 of U. P. substituted :—

Act I1 of 1916. 9 . | P
67. A board may dismiss, remove or otherwise

punish any Secretary appointed under section 66 or section
66-A, by special resolution supported by not less than' two-
thlrds of the members constituting the board, subject to this
right of appeal to such authority within such time and in
such manner, as may be prescribed :

Provided that the board shall, in dismissing, removing or
otherwise punishing the Secretary follow the procedure
that may be prescribed in this behalf.”

Amendment of 34. For section 68 of the Principal Act the followmg shall be

section 68 of U. P.
Act II of 1916, substituted +—

“68. (1) A board may, and if so required by the State
Government, shall, by special resolution, appoint the prin-
cipal officers of its technical departments such as Civil
Engineer, Assistant Civil Engineer, Electrical Engineer,
Assistant Electrical Engineer, Waterworks Engineer, Assis-
tant Waterworks Engineer, Electrical and Waterworks
Engineer, Assistant Electrical and Waterworks Engineer or.
Overseer and also Secretary where there is already an

~ Executive Officer, and Superintendent or Lady Superin-
tendent of Education.
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) During the absence on leave, or other temporary
vacancy in the office of any of the officers mentioned in sub-
section (1), if the period of such leave or vacancy does not
exceed two months, the President may appoint a person to
act in such office ; if the period exceeds two months an

the provisions of sub-section (D).

(3) When the period of vacancy in which appointment
has been made under the first part of sub-section (2) is
subsequently extended beyond two months due to unfore-
seen circumstances, the appointment made by the President
may continue subject to the approval of the State Govern-
ment.

(4) Every person appointed .under sub-section (2) may
exercise the powers and shall perform the duties conferred
or imposed by or under this or any other enactment on the
person for whom he is appointed to act.

(5) Fach appointment made under sub-section (1) or
the second part of sub-section (2) shall be subject to the
prior approval of the State Government.

(6) The salary and other conditions of service of a person
appointed under this section shall be such as may be pres-
cribed.”

35. In section 69 of the Principal Act—

(1) the existing sub-section (1) shall be substituted by the

Fo . following :— ‘

' “(1) A board may, by special resolution, dismiss,

- : remove or otherwise punish any officer appointed under

v - section 68 or the proviso to sub-section (2) of section 57,
subject to the conditions provided in section 58 in res-
pect of the dismissal, removal or other punishment of
an Executive Officer.” ;

.« T (2) sub-section (2) shall be deleted.
36. In section 69-A of the Principal Act_—é
(1) in sub-section (1)—
(i) between the words and figures “under section 63"
and the comma following them the words and figures
“or the proviso to sub-section (2) of section 57 shall
be inserted ;
(ii) the fullstop at the end shall be deleted and
thereafter the following shall be added :—
“and the passing of the final order by the Pres-
cribed Authority or the board, as the case may be,
, under sub-section (4).” ; :
(2) for the existing sub-section (2) the following shall be
substituted — » ;
“(2) Whenever the President takes action under sub-

section (1), he shall within a week inform the Prescribed
Authority and also forward to it a copy- of the charges,

appointment shall be made by the board in accordance with

Amendment cf
section 69 of U. P,
Act II of 1916.

Amendment - of
section 69-A of
U. P. Act 1T of
1916.
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and in case an order of suspension has been passed, the
President shall also forward to the Prescribed Authority
the material forming the basis of the charges.”:;

(3) after sub-section (2) so substituted the following new
sub-section shall be inserted—

“(2-A) The order of suspension under sub-section (1)

may at any time be revoked or modified by the Pres-
cribed Authority.” ;

- (4). for the existing sub-sections (4) and (5) the following
shall be substituted :—

“(4) After the enquiry is completed, the President
shall submit the record with his recommendations to the
Prescribed Authority or to the board, as he may consider
fit. The Prescribed Authority or the board, as the
case may be, shall thereupon, notwithstanding any-
thing contained in sub-section (1) of section 58 of
section 67 or section 69, proceed to consider the report
and may, after such further inquiry as it may deem
necessary, dismiss, remove or otherwise . punish or

exonerate the Executive Officer or Secretary or other
officer as the case may be :

Provided that the board shall act under this sub-
section through a special resolution supported by not

ltc)ass than two-thirds of the members constituting the
oard.

(5) An appeal against an order of dismissal, removal
or other punishment passed under sub-section (4) by
the President Authority or the board, shall lie to the
State Government within such time and in such manner
as may be prescribed.” :

Insertion of & 37, Affer section 69-A of the Principal Act the following shall

ey, section 8 be added as a new section 69-B :—

1916. “69-B. (1) Notwithstanding ”anythilé%- A cglsntain({ad74 liln \
— sections 57, 59, 65, 66, , an the

gﬁ%ﬁi‘ﬁ%ﬁrﬁf State Government may at any time by rules
cipal officers and provide for the creation of onme or more
servants. services of such officers and servants as the
State Government may deem fit common to all or some
municipal boards or to the municipal boards and Maha-
palikas of the State and prescribe the methods of recruit-
ment and conditions of service of persons appointed to any
such service.

(2) When any such service is created, officers and servants
serving on the posts included in the service may, if found suit-
able, be absorbed in the prescribed manner in the service and
thereupon the provisions of sections 58, 67, 69, 69-A, and 74,
as the case may be, shall cease to apply to such officers and
servants’’, ' A '
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38. In section 71 of the Principal Act—

(1) between the words “by” and “resolution” the word
“special” shall be inserted.

2) for the words “the salaries to be paid to them respec-
tively” the words “their qualifications and conditions of
service” shall be substituted. '

39, 1In section 72 of the Principal Act, between the words “a
board” and the words “may appoint” a comma and thereafter the
words “President or Executive Officer, as the case may be,” shall
be inserted. '

40. In section 73 of the Principal Act—

(1) In sub-section (1), for the words “the Chairman,
Education Committee, or such other” the word “such” shall
be substituted ;

(2) in sub-section (2) the word “dismissal’. and the comma
following it shall be deleted.

41. For the existing section 74 of the Principal Act the follow-
ing shall be substituted :— .

“74. Subject to any provisions to the contrary con-
tained in sections 57 to 73, servants on or drawing a monthly
salary exceeding Rs.50 or in a city Rs.75 shall be appointed
and may be dismissed removed or otherwise punished, or the

. services of a probationer may be terminated, by the Pre-
sident, subject to the right of appeal, except in the case of the
termination of the service of a probationer, to such authority
within such time and in such manner as may be prescribed :

Amendment of
“section 71 of U. P.
Act H of 1916,

Amendment of
section72of U. P,
Act 11 of 1916.

Amendment  of
section 73 of U. P,
Act II of 1916.

Amendment of
section74 of U. P,
Act II of 1916,

Provided that an appointment on a monthly salary of

Rs.250 or over in the case of cities and Rs.100 or over in
other cases shall be subject to approval of the board.”

42. For section 76 of the Principal Act the following shall be
substituted :— ' '

“76. Except as otherwise provided, the Executive Officer,
and where there is no Executive Officer, the President may
dismiss, rémove or otherwise punish servants of the board,
or terminate the services of probationers, on or drawing a
monthly salary not exceeding Rs.50 or in a city Rs.75
subject to their right of appeal, except in the case of the

Amendment of
section 76 of U. P.
»Act II of 1916,

termination of the service of a probationer, to such authority

within such time and in such manner as may be prescribed.”

43. 1In clause (b) of sub-section (1) of section 77 of the Principal
Act, between the word “‘dismissal” and the words “of persons

s0 appointed” a comma and thereafter the words “removal

or other punishment or discharge or termination of service”
shall be inserted. :

Amendment of
section77 of U. P,
Act II of 1916.
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- Insertion- -~ of 44. After the existin i | inci
new sections 77- . isting section 77 of the Principal Act, the
Zgg B, 1"," following shall be added as new sections 77-A and 77-B :—
ct II of 1916. o ' ‘ - '
: A - “77-A. The appellate authority to which an appeal
Pl?“t,ers ?15 ap- against an order of dismissal, removal
pe agisililpli?gg or other punishment is - preferred under
matters. this Act or the rules may—

| (a) set aside, reduce or confirm the penalty; or

(b) remit the case to the authotity which imposed
the penalty with such directions as it may deem fit.

77-B. (1) The authority competent to punish an 6ﬂicer
Power of sus- or servant of the board may place him
~ pension. under suspension— ,

(a) where a disciplinary proceeding againét _ ﬁim is
contemplated or pending, or

'(b) where a criminal case againSt him in respect of an
offence involving moral turpitude is under investigation,
enquiry or trial. :

(2) Where a penalty of dismissal or removal imposed upon
an officer or servant of the board is set aside in appeal under
- this Act or the rules and the case is remitted for further
enquiry or action or with any other directions, the officer
* or servant shall be deemed to have been placed or continued
under suspension on and from the date of the original order
- or dismissal or removal. o

~ (3) Where a penalty of dismissal or removal imposed upon
an officer or servant of the board is set aside or declared or
rendered void in consequence of or by a decision of a Court
of law, and the punishing authority, on a consideration of the
circumstances of the case decides to hold a further enquiry
against him on the allegations on which the penalty of dis-

. missal or removal was originally imposed, the officer or
servant shall be deemed to have been placed or continued
under suspension by the punishing authority on and from the
date of the original order of dismissal or removal.

(4) An order of suspension made or deemed to have been ,
made under this section may at any time be revoked by the
authority which made or is deemed to have made the order
or by the appellate authority.

(5) A board shall act under this section by a special resolu-
tion supported by not less than two-thirds of the members
constituting the board.

- (6) An Officer or servant is placed or is deemed:to hav

been placed under suspension shall during the period of sucy
- suspension be entiled to receive, instead of salary, suc )y

subsistence allowance as may be prescribed.” ' T
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45. For the existing section 81 of the Principal Act, the follow-

ing shall be substituted — L :
“81, (1) The President and every Vice-President,
member, officer and servant of the board
Surcharge shall be liable to surcharge for the loss,
, waste or misapplication of any money or
property of the board, if such loss, waste or misapplication
is a direct consequence of his neglect or misconduct while
acting as such President, Vice-President, member, officer

or servant. : ,

(2) The procedure of surcharge and the manner of the

recovery of the amount involved in loss, waste or misapplica- -

tion shall be such as may be prescribed.

. (3) Where no surcharge proceedings are taken, the board,
with the previous sanction of, or on being directed by, the
Prescribed Authority, may institute a suit for compensation
‘against such-person.” . ‘

' 46. In section 82 of the Principal Act, for the ‘words “share or
interest”” wherever occurring the words “share or interest, whether
pecuniary or of any other nature”, shall be substituted.

47. In section 83 of the Principal Act, for the words “share
or interest”, wherever occurring, the .words “‘share-or interest,
"'whether pecuniary or of any other: nature’ shall be substituted.

" 48. In section 86 of the Principal Act—

~ (1) in sub-section (2) for the words “one month” the word

- “ffteen days” shall be substituted and the fullstop at the end

_ shall be substituted by a colon, and thereafter the following
~shall be added .— - ,

«provided that the President may, for reasons

to be recorded, postpone a meeting, other than a

meeting convened- on the requisition of members

as above, by giving such notice as may be provided by

regulation in this behalf.” ; and

(2) after sub-section (4) the following shall be added as
a new sub-section (5) :(—

trate the name of any member who has, without obtain-_

ing sanction from the board, absented himself from the
meetings of the board for more than three consecutive
months or three consecutive meetings, whichever is the
longer period.”

49, In section 87-A of the Principal Act—

(1) at the end of sub-section (11) for the fullstop, a colon
shall be substituted and the following shall be added as a
proviso thereto : .

«provided that if the President refuses or avoids to
take delivery of the copies so forwarded, the same shall

“(5) The President shall report to the District Magis-

Amendment of
section 81 of
U, P. Act II of
1916.

Amendment of
section 82 of U, P.
Act 1I of 1916,

Amendment of

section83 of U. P.

Act II of 1916.

Amendment of
section 86 of U. P.

"~ Act II of 1916,

Amendment of
section 87-A of
U. P. Act II of
1916,

be affixed at the outer door of his last known residence

and he shall be deemed to have received the® same at -

the time such_affixation is made” ; and
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- (2) in sub-section (13), between the word “‘quorum’ and
the comma occurring thereafter the words “which shall
be not less than one-half of the total number of members
of the board for the time being’’ shall be inserted.

Amendment of 50. In section 94 of the Principal Act— .
section 94 of U. P. P . .
Act II of 1916. (1) after sub-section (1) the following new sub-section shall

be added :—

“(1-A) The Executive Officer or where there is no
Executive Officer the Secretary of the board shall main-
tain a register of attendance of members and every
member shall sign it before taking his seat at anty meeting
of the board.” ; .

(2) for sub-section(2) the following shall be substituted :—

“(2) The mimutes shall be read out at the meeting or
the next ensuing meeting and, unless objected to by a
majority of such of the members if any, present at the
reading as were also present at the proceedings recorded
in su¢h minutes, shall be certified as passed by the sig-
nature, of the President of the meeting at which they are
tead ;” ; and |
(3) in sub-section (3), for the words “be published in a
local paper published in Hindi and where there is no such
local paper, in such manner as the State Government by
general or special order direct,” the words “be published in
Hindi in any paper approved by the State Government for
purposes of publication of public notices, published in
the district, or if there is no such paper in the district,
in the division, in which the municipality concerned is
situate and where there is no such paper, be posted up on
the notice boards of the Municipal Office and Collectorate
Office for three consecutive days” shall be substituted.

Amendment of sction ~ ' Priticipa —
soction e ot U, 51. In section 96 of the Priricipal Act

Act II of 1916. (1) in clause (b) of sub-section (1) for the words “one
thousand” and “two hundred and fifty” the words “two
thousand” and “five hundred” respectively shall be subs-
tituted. ;

. (2) at the end of sub-section (2) the following shall be
added —

“Provided that the contracts sanctioned by a com-
mittee, officer or servant shall be placed before the
" board for information at the next ensuing meeting.” ;

(3) in sub-section (3), for the words “Provided that, where”
the word “Where’ shall be substituted and after the word
and comma “description,” the words “other than a contract
of eithier description specified in sub-section (1)” shall be
inserted. :

Amendment of 52, After sub-section (2) of section 109 of the Principal Act,

i}ctil())nA 109I ! o{j the following shall be added as a new sub-section (3) :—
1916, clto “(3) The board may, for reasons to be recorded, vary og

over-ride any deeision of the committee.” o
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53. For sub-section (1) of section 115 of the Principal Act,

the following shall be substituted :— e

“(1) The municipal fund shall be kept in the Government

tneasury or sub-treasury or in the State Bank of India or,

- with the previous sanction of the State Government, in the
U. P. Co-operative Bank or in a scheduled bank.” '

54. In clause (d) of section 116 of the Principal Act between
the word and comma ‘“‘dung,” and the word “ashes” the word
“nightsoil” and a comma thereafter shall be inserted.

55, 1In section 128 of the Principal Act—

(1) in sub-section (1)— ‘ o

() after clause (i) the following shall be added as
new clause (iii-a) :— ~

“(iii-d) a theatre-tax, which means a tax on
amusements or entertainments ;” ;

(i) after clause (x) the following shall be added as
new clasuse (x-a) :— |

“(x-q) a drainage tax on the annual value of

~ buildings leviable on such buildings as are situa-

ted within a distance, to be fixed by Rule in this

behalf for each municipality, from the nearest
sewer line”’ ;

Gii) for clause (xii) the following shall be substi-
tuted .— ‘ -
“(xii) a conservancy tax for the coliection,

removal and disposal of excrementatious and pol-
Iuted matter from privies, urinals, and cesspools ;” ;

(iv) after clause (xiii) the following shall be added
‘as a new clause (xiii-B) :— .
“(xjii-B) A tax on deeds of transfer of immovable
‘property  situated within the limits of the munici-
pality;” o -
(2) in the first paragraph of sub-section (2) for the fullstop

occurring at the end a comma shall be substituted and
thereafter the following shall be added :— :

“nor shall the taxes under clause (x-a) and (xii) of
sub-section (1) be levied at the same time :

Provided further that no tax under clause (Xii-B) of sub-

section (1) shall be levied on deeds of transfer of immovable

 property situated within such area of the muncipality as
~ forms part of the local area of any Improvement Trust
created under section 3 of the U. P. Town Improvement
Act, 19190, R

Amendment of
section 115 of
U. P. Act 11 of
1916. C

Amendment of
section 116 of
U. P. Act IT of
1916.

Amendment - of
section 128 of
U. P, Act IV of
1916,

U.P. Act VIII of
1919.
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Inscrtion of new - 56, After section 128 of the Principal Act, the following shal
T Alftg'f} ¢ be added as a new section— ’ owiig sha

1916. | €“128-A. (1) Where a board has imposed a aix referred
to in clause (xiii-B) of sub-section (1) of

Tax on-deeds of section 128, the duty imposed by the Indian

transfer of immo- Stamp Act, 1899 on any deed of transfer of
vable property. jmmovable property, shall, in the case

of immovable property situated within
the limits of such municipality, be increased by two per cent on

the value of the property transferred or in the case of usufruc-

tuary mortgage on the amount secured by the instrument :

Provided that the board may by a special resolution with the
* approval of the State Government raise the aforementioned
percentage of the increase in stamp duty up to five.

(2) All collections resulting from the said increase shall, after
the deduction of incidental expenses, if any, be paid to the board
concerned by the State Government in such manner as may be
prescribed.

-~ (3) For the purposes of this sub-section, ‘section 27 of the
Indian Stamp Act, 1899 shall be so read and construed as if it
specifically requires the particulars referred to-therein to .be
separately set forth in respect of — .
(a) property situate with the limits of a municipality,
‘and s

(b) property situate outside the limits of a municipality.

(4) for the purposes of this section all references in section
64 of the Indian Stamp Act, 1899 to the Government shall be
deemed to include the board as well.”’

aSgs;}i?;it?&g fg£ 57. For section 129 of the. Principal Act thek following shall

section 129 of be subsituated :—

?9'161) . Act of «129. The imposition of a tax under clause (x) of sub-
‘ section (1) of section 128 shall be subject to the restriction
, that the tax shall not be imposed on land exclusively used

for agricultural purposes unless water is suppllied by the bo-
ard for such purposes, where the unit of assessment is plot
of land or a building as hereinafter defined, on any
such plot or building of which no part is within a radius,

- to be fixed by Rule in this behalf for each municipality, from
the nearest stand-pipe or other waterworks whereat water 1s
made available to the public by the board.

Explanation—In this section—

(@) “building”” shall include the compound, if any,
thereof, and where there are several buildings in a
common Compound, all such buildings and the common
compound '

(b) ““a plot of land” means any piece of land held
by a single occupier, or held in common by several
co-occupiers, whereof no one portion is entirely separated
from any other portion by the land of another occupier
or of other co-occupiers or by public property.”

Act 11
of
1899

= .
Pl
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58. For section 130 of the Principal: Act, the following shall

‘be substituted :

~ “130. The imposition of a tax under clause (xi) or (xii)
of sub-section (1) of section 128 shall be subject to the res-
triction that the tax shall not be assessed on any house
or building, or leviable from the occupier of any house

* or building unless the board under clause (a) of section 196
undertakes the house scavenging or ihe collection, removal
and disposal of excrementitious and polluted matter from
priviés, urinals and cess pools of such house or building.”

59, In sub-section (3) of section 130-A of the Principal Acte
the “full-stop” at the end shall be deleted and thereafter the
following shall be added :—

“under sub-section (2) of section 134.”

60. After section 130-A of the Principal Act, the following
shall be added as a new section 130-B :—

“130-B. All moneys derived from water, drainage,
scavenging and conservancy taxes men-
tioned in clauses (x), (x-a), (xi) and (xii)
of sub-section (1) of section-128 and all
other incomes derived from waterworks
and sullage farms and disposal of excre-
mentitious and polluted matters collected from privies,
urinals and cesspools shall be pooled together and shall
be used for purposes connected with the construction,
maintenance, extension or improvement of the waterworks
and drainage works and arrangements for scavenging
and collection, removal and disposal of excrementitious
and polluted matter from privies, urinals and cesspools
including maintenance of sullage farms.” .

61. In sub-section (2) of section 132 of the Principal Act,
the following proviso shall be added :—

“provided that no such publication shall be necessary
where the modification is confined to reduction in the
amount or rate of the tax originally proposed.”

Pooling of recei-
pts of taxes for
certain purposes.

62. After section 145 of the Principal Act, the following shall
be added as a new section 145-A :— :

“145-A. Notwithstanding anything contained elsewhere
in this Act the board may be special reso-

Adoption of value [ution decide that the taxable value of
of property deter buildings and lands determined under
el of 196, clause (ii) of section 4 of the Uttar Pradesh
‘ (Nagar Kshettra) Bhumi Aur Bhawan

Kar Adhiniyam, 1962, shall be the annual value for the

purposes of this Act.”

63. In sub-section (1) of section 152 of the Principal Act,
for the words “has been given” the words ‘“has been applied
for, or given” shall be substituted. '

. Substitution of
a new section for
“section 130 of
U. P, Act IT: of
1916.

Amendment’ of
section 130-A of
U. P, Act II of
1916.

Insertion of new

section 130-B of
U. P, Act IT of
1916. )

Amendment of
section 132 of
U. P. Act 11 of
1916, ,

Insertion of a
new section 145-
AmU.,P, Actll
of 1916.

Amendment of
section 152 of
U. P. Act II of
-1916.
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V,;t?::““;?; ‘§§ © 64. In section 155 of the Principal Act—

U. P. Act II of , ‘
1916. (1) between the words “person” and “introducing” the

words, “whether by himself or by a ) e
shall be inserted ; y y any person on his behalf,

(2) for the words “ten times” the words “twenty times”

- shall be substituted and for the word “fifty” the words “five
hundred” shall be substituted.

Insertion of a  65. After section 155 of the Principal Act, a new section

T:; ﬁctll,mkcltb'fl 155-A shall be added as under —

- of 1916. 1;‘155—A Subject to any conditions and restrictions that
cn?rvsyre; I?(tl“ ?gglr)zfcl: may be prescribed in this behalf, the
tionin connection EX¢cutive Officer or an officer not below

with evasion of Such rank as may be prescribed, may—
octroi.

() enter into and search any building, vessel or place -
where he has reason to believe that any goods liable to
payment of octroi, for which octroi has not been paid,

- has been kept or any books of account or other docu-
ments which in his opinion will be relevant to any pro-
ceeding in this regard may be found ;

(i) if the owner or occupier is absent, or being present
obstructs or resists, break open or cause to be opened
any door and remove or cause to be removed any other
obstacle to_such entry ; and

(iii) inspect, examine or seize any such goods or books
of account or other documents.” :

Amendment of 66. In section 158 of the Principal Act—
section 158 of

U, P. Act 1T of (1) in sub-section (1) for the opening paragraph beginning
1916. with “The board may” and ending with “to ascertain” the
following shall be substituted :— ‘

“€1) The board or any assessing authority under
this Act may by written communication call upon
an inhabitant of the municipality to furnish such
information or produce such records, books of account
and documents as may be necessary in order to
ascertain.” '

(2) for sub-section (2) the following shall be subs-
tituted . —

“(2) If an inhabitant so called upon to furnish
information or to produce records, books of account
or documents, omits to furnish or produce the same
or, if furnished or produced, the same appear to
the board or the assessing authority to be incorrect
or incomplete, the board or the assessing authority,
as the case may be, shall after making such inquiry
as it considers necessary make the assessment to the
best of its judgment.” : '




27

" 67. After section 159 of the Principal Act, the following

shall be added as a new section 159-A —

“159-A. In computing the amount of any Tax under
Rounding off this Act a fraction of a rupee less than
of figures. five Paise or which is not a multiple
of five Paise shall be rounded off to five Paise
or to the next higher multiple of five Paise as the
case may be.”

68. In sub-section (2) of section 164 of the Principal Act for
the words “upon application or his own motion, to review any
order passed by him in appeal by a further order passed within
three months from the date of his original order.” the words
‘‘upon application made within three months from the date

- of its original order or on its own motion, to review an order

passed by it in appeal by a further order; provided further that
no order shall be reviewed by the appellate authority on its own
motion beyond three months from its date,” shall be substituted

69. After section 173 of the Prinipal Act, the following shali
be added as a new section 173-A :—

“173-A. (1) Where any sum is due on account of a tax
Recovery of other than octroi or toll or any similar
taxes as arrears  tax payable upon immediate demand, from a
of land revenUe. 'person to a board, the board may, without
prejudicc to any other mode or recovery, appeal to the Colle-
ctor to recover such sum together with costs of the
proceed, as if it were an arrear of land revenue.

(2) The Collettor on being satisfied that the sum is due -

shall proceeding to recover it as an arrear of land revenue.”

70. In sectio 180 of the Principal Act, after sub-section (5)
the following shall be added as a new sub-section (6) :—

“(6) The board may within six months cancel or modify a
sanction granted by it under sub-section (1) if it is found
that the sanction was secured through fraud or mis-repre-
sentation and any work done thereunder shall be deemed
to have been done without such sanction :

Provided that before cancelling or modifying any sanction

the board shall give a reasonable opportunity to the part

concerned of being heard.”

71. In sub-section (1) of section 181 of the Principal Act
between the word “bye-law” and the full-stop occurring there-
after, the following shall be inserted :—

“unless it is extended by the board for a further period
up to one year.” ~

72. In section 185 of the PrincipallAc't', the words “five hun-
dred rupees™ shall be substituted by the words :—

“one thousand rupees but which in the absence of special
and adequate reasons to the contrary to be mentioned in the
judgment of the Court shall not be less than two hundred
and fifty rupees.” ~

Addition of new

section 159.A im
U. P. Act II of
1916. .

Amendment of
section 164 of
U. P. Act II of
1916.

Insertion of new

section 173-A im
U. P. Act II of
1916, ;

Amendment . of

section 180 of
U. P Act II of
1916.

Amendment of
section 181 of
U. P. Act II of
1916. ’

Amendment of
section - 185 of
U. P, Act II of
1916.




Amendment

section 196
U. P. Act 1I
1916.

Amendment
section 201
U. P, Act 11
1916.

Amendment
section 210
U. P, Act I1
1916.

Amendment

section 212
U. P, Act II
1916.

Amendment
section 212-A
U. P, Act 11
1916.

Amendment
section 213
U. P. Act II
1916.

Amendment
section 217
U. P. Act 11
1916.

of

of
of
of

of
of
of

of
of
of

of
of
of

of
of
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" 73. (1) In section 196.of the Principal Act :—

(1) In clause (a) for the words “cleansing of any latrines
or privies” the words collection, removal and disposal
of excrementitious and polluted matter from privies, urinals
and cess-pools’” shall be substituted ; and

(2) in clause (c) for the words “removal of night-soil from
any latrine or cess-pool” the words “collection, removal
and disposal of excrementitious and polluted matter from
privies, urinals and cess-pools™ shall be substituted.

74. 1In sub-section (2) of section 201 of the Principal Act, for
the full-stop occurring at the end a colon shall be substituted and
thereafter the following shall be added as a proviso thereto :—

“Provided that the Magistrate may at any stage during the
pendency of the case under this sub-section authorise the
board toundertake the house-scavenging of such house
or buildings till final orders in the case are passed by him.”

75. In section 210 of the Principal Act, for the words *“two

hundred and fifty rupees” the following shall be substituted :—

“one thousand rupees and in the absence of special
‘and adequate reasons to the contrary to be mentioned in the
judgment of the court shall not be less than two hundred
and fifty rupees.” : «

76. In section 212 of the Principal Act :—

(1) in sub-section (1) between the word “premises” and
the comma occurring thereafter, the words “or lands” shall
be inserted ;

(2) in sub-section (2), between the word “premises” and the
word “and” occurring thereafter, the words “‘or lands” shall
be inserted.

71. For section 212-A of the Principal Act, the following
shall be substituted :— |

«“712-A. Notwithstanding anything contained elsewhere
in this Act, a board may subject to such conditions and
limitations as may be prescribed, control and regulate under
this Chapter the construction of any building, street or
drain, beyond the limits of the municipality up to a distance
of five miles.” o .

78. In sub-section (3) of section 213 of the Principal Act,

the words “fifty” and ‘five” shall be substituted by the words
“five hundred” and “ten” respectively.

79. In section 217 of the Principal Act :—

(1) in clause (a) of sub-section (1) before the Wdrd, “cau_'sc”
the words “with the prior approval of the Prescribed’
Authority”’ shall be inserted ;

(2) in sub-section (2) the word “‘twenty-five’’ shall be
substituted by the words “two hundred and fifty”.

L
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80, In sub-section (1) of section 255

the word “twenty” shall be substituted by
dred and fifty”.

81. In section 256 of the Principal Act, the word “twenty”
shall be substituted by the words “one hundred” and the word
“five” shall be substituted by the word “ten’.

of ‘the Principal Act
the words “two hun-

82. In sub-section (1) of section 261

: of the Principal Act the
word ‘“‘hundred” shall be substituted by

the word “‘thousand’’.

83. 1In the concluding portion of sub-section (1) of section 265

of the Principal Act, the words “fifty rupees” shall be substituted
by the following :— |

“five hundred rupees and in the case of a continuing breach
to a further fine which may extend to ten rupees for every day
after the day of first conviction during which the offender
is proved to have persisted in the commission of the offence.”

84. In section 266 of the Principal Act the word “fifty”’ shall
be substituted by the words “five hundred”’;

85. In section 274 of fhe Principal Act, for the word “twenty”
the words “two hundred and fifty”’ shall be substituted.

86. In section 276 of the Principal Act, for the word “twenty”

the words “two hundred and fifty” shall be substituted.

87. In the concluding part of section 281 of the Principal Act,
Jor the word “twenty’” the word “fifty” shall be.substituted.

88. In sub-section (5) of section 285 of the Principal Act, for
‘the word “fifty”’ the words “five hundred” shall be substituted.

89. In section 295 of the Principal Act, for the words ‘fifty
rupees” the following shall be substituted :— :

“one thousand rupees or to imprisonment for a period
which may extend to six months or to both.”

90. In sub-clause (v) of clause (g) of sub-section (1) of sec-
tion 297 of the principal Act, the words and the comma “where
there is no executive officer,” shall be deleted.

91. In section 298 of the Principal Act, in List I—

(1) under head “D” the word “and” occurring at the
end of sub-head () shall be .deleted and thereafter the
following shall be added as a new sub-head (aa)—

“(aa) regulating the work of house scavenging by
customary sweeepers and providing for grant of
licences to them and the conditions of any such licence;
and ”

Amendnienit
section 255
U. P. Act II
1916.

Amendment
section 256
U. P, Act 11
1916,

Amendment
section 261
U. P. Act II
1916.

Amendment
section 265
U. P. Act II
1916.

Amendment
section 266
U. P. Act II
1916.

Amendment
section 274
U. P. Act I
1916. :

Amendment
section 276
U. P. Act II
1916.

Amendment
section 281
U. P. Act II
1916.

Amendment

section 285

U.P. Act 11
1916.

Amendment
section 295
U. P. Act 11
191s.

Amendment
section 297
U. P, Act II
1916.

Amendment
section - 298
U. P. Act ‘I
916,
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Amendment of
section 299 of
U. P. Act II of
. 1916.

Amendment of

section 306 of
U. P. Act 1I of
1916. - '

Amendment of
section 307 of
U. P. Act II of
1916.

Amendment of

section 315 of

U. P. Act II of
1916.

Deletion of sec-

tion 336-A of
U. P. Act IT of
1916.

Amendment of
ScheduleIto U.P.
Act II of 1916,

(2) under head “H”—

(@) in sub-head (i) for the word “dogs” the word
“animals” shall be substituted ;

() in sub-heads (k) and (1), for the words “dog”
and “a dog” the words “animal” and “an animal”
shall respectively be substituted ; and

(c) the full-stop occurring at the end of sub-head
(n) shall be substituted by a semi-colon, and thereafter
the following shall be added as new sub-head (o) :—

“(0) regulating the keeping and tethering of cattle;”.

92. In sub-section (1) of section 299 of the the Principal Act, for
the words “five hundred” the words “one thousand™ and for the
words “five rupees” the words “twenty-five rupees” shall be
substituted. |

93. In section 306 of the Principal Act, for the words “five
hundred” the words “one thousand” and Jor the words “five
rupees” the words “twenty-five rupees’” shall be substituted.

94. In clause (b) of section 307 of the Principal Act for the
words “five hundred” the words “one thousand® and for the
words “five rupees” the words “twenty-five rupees” shall be
substituted.

95. For sub-section (1) of section 315 of the Principal Act,
the following shall be substituted :—

“315. (1) The Executive Officer or Medical Officer of
Health of a board or, in municipalities in which there is
no Executive Officer or Medical Officer of Health, the
President of a board may either before or after the ins.
titution of proceedings, compound an offence against this
Act or a Rule or bye-law, except an . offence described in
sections 237(4), 242, 246, 247, 281, 285(5) or 295 :

Provided that no offence shall be compoundable - which
is constituted by failure to comply with a written notice
issued by or on behalf of the board* unless the notice has been
complied with, in so far as compliance is possible.”

96. Section 336-A of the Principal Act shall be deleted.

97. In Schedule I to the Principal Act—

(1) in column 2 in the entries relating to sections 58, 67 and
69 in column 2, for the words “punish or dismiss” the words

“to dismiss, remove or otherwise punish” shall be substi-
tuted ;

(2) in column 1, the figures “186” and in columns 2 and 3
the entires relating thereto shall be deleted ; and
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(3) in column 1, the ﬁgurcs’ “189”’, “190” and “211”
the figures and brackets “245 (1)” and the figures “278” and

In column 2, the entires respectively relating thereto shall
be deleted.

98. In Schedule II to the Principal Act—

- (1) in the cqtry relating to section 76 in column 2 for the
words “to. punish or dismiss”, the words “to dismiss, remove
or otherwise punish” shall be substituted,

(2) after the entry relating to section 179(2), the following
new cntries shall be added :—

“186 To direct by a notice that the erection, Appealable
re-crection or alteration of a buil-
ding, etc. shall be stopped or that a
building, etc. be altered or demolished.

189 To construct drains.

190 To alter and discontinue municipal
drains.” ;
(3) after the entry relating to section 209 the following
shall be added as a new entry :—

“211 To issue a notice for the removal or Appealable.
alternation of a projection.”

(4) after the entry relating to section 244(1), the following
shall be added as a new entry :—

“245(1) To issue a notice regarding offensive ~ Appealable.

trades.” ; and

(5) after the entry relating to section 277, the following
shall be added as a new entry :— .

“278 To issue orders regarding buildings un-  Appealable.
‘ fit for human habitation.” :

99. 1In Schedule VII to the Principal Act—

(1) between the entries relating to section 10 and
section 13-D the following new entry shall be inserted :—

“13-A. (1) To appoint a person or persons to
exercise and perform the powers and duties of a board
in specified contingencies.” ;

(2) the entires relating to sections 22, 43(2), 43(3),
43-B, 73 and 74 in columns 1 and 2 shall be deleted ;

(3) against the entry relating to section 47-A, in
column 2, for the words “to rémove the Presideént” the
words “to consider the representation of the President”,
shall be substituted ; :

(4) for the existing entry in column 2 against séction
40(3) the following shall be substituted :—

“To remove a member in certain specified circums-
stances.” ;

Amendment of
Schedule I to U.P.
Act ITI of 1916.

Amendment of
Schedule VII to
U. P, Act IT of
1916,
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. (5):after the entry relating to section 40(3) the follow-
Ing new entries shall be adde [ — ) ow

“40. (5) To suspend a member pending  enquiry
or prosecution, ’

40. (6) To warn or to suspend a member as a
punishment.”;

(6) for the _existing entry in column 2 against section
48 the following shall be substituted — o
““To remove or suspend a President.” ;.

~ (7) after the entry relating to section 48, the following
new entry shall be added :—

“55. (3) To remove or suspend a Vice-President.”

(8) in the entries relating to sections 57 and 59(3) in
column 2, for the words—

“To approve the appointment, salary and conditions
of appointment” ; '

the following words shall be substituted—.
“To approve the appointment” ;.

(9) for the existing entry in column 2 against section 58,
the following shall be substituted :— ,

“To entertain and pass orders on an appeal by an
Executive Officer against his dismissal, removal or
other punishment, to transfer a Medical - Officer of
Health from one board to another” ; and

(10) in the entry relating to section 60-B, in column 2
between the words “Waterworks Departments” and the
word “shall” the words “and Municipal Museum” shall
be inserted.

Substitution  of 100, Sehedule VIII to the Principal Act shall be substituted

'gc‘l‘,‘:fﬁlﬁ‘;h%‘;? {gr by the following Schedule :—

Act II of 1916.

“SCHEDULE VIII

List or OFFENCES
(Section 314)

Section Description of offences Fine or other: punishment
' ' that may be imposed

 148(2) Failure to report for entry in property Rupees 50 or ten times tax
assessment list a new or altered buil- payable for three months.
ding. o
152(2) Failure to report re-occupation of Rupees 50 or ten times tax due
vacant building.. since occupation.




33

Fine or other

Section Description of offences | punishment

that may be imposed

155 Evasion of octroi Rupees 500 or twenty timces

octroi ecvaded, whichever is
greater.

185 Tllegal .erection or alteration of a Rupees 1,000 subject to a mini-
building. mum of Rs.250.

191(2) Tllegal construction or alteration of a Rupees 50.
drain connection.

201(2) Negligence by customary sweeper Rupees 10.

207 Tllegal making of street .. Rupees 500.

210 Construction of unauthorised pro- Rupees 1,000 subject to a mini-
jection over street or drain, mum of Rupees 250.

213(3) Failure to obtain permission for, and to  Rupees 500 and Rupees 10 for
safeguard  dangerious tree-cutting each day that offence is re--
and building operation. peated after conviction,

217(2) Improper interference  with  street Rupees 250.
names and house numbers.

233(2) Interference with arrangements made Rupees 50.
during street repair, etc.

237(4) Slaughter on unlicenced premises of Rupees 20 per animal.
animals for sale. ‘ :

242 TImproper feeding of animals kept for Rupees 50.
dairy purposes or used for food.

245 Failure to obey a notice prohibiting or Rupees 200 and Rs.40 for cach
regulating the use of premises for an day that offence is repcated
offensive trade. after convicton,

246 Loitering and soliciting for immoral Rupess. 50,
purposes.

247(2) Disobedience to magistrate’s order Rupees 25 per day,
prohibiting use of house as brothel.

248 Importunate begging .. .. Rupees, 50

252 Neglect of the Rules of the road .. Rupees 10.

253 Driving vehicles without proper lights Rupees 20.

954 Failure to remove clephant, ctc. to safc Rupees 20,
distance.

255(1) Allowing cattle to stray or be tethered Rupees 250.

256 Unautho rised use of municipal land as  Rupees 100 and Rs. 10 for cach
halting place. day that cffence is repeated

after conviction. |

257(3) Unauthorised erection or continuance Rupees 25 and Rs.10 for each day

M”—g«’»»w.mi,‘w e o b At

of inflammable construction,

A i tad i i

that offence is repeated after
conviction,
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Section

Description of offences

Fine or other punishment that
may be imposed

261(1)

262
265

266

274

275(2)
276

279
281

285(5)
295
299
306
307

310(3)

Unauthorised interference with pove-
ments and other municipal property.

Dangerous discharge of firecarms or
_fire-works and indulgence in dange-
rous games.

Obstruction of streets
Unauthorised digging on public land

Failure of owner or occupier to remove
offensive matter,

Improper disposal by owrer or cccu-
pier of rubbish, night-soil etc.

Failure to dispose of dead animals

Improper discharge of sewage into a
street or drain.

Failure to give information of cholera,
small-pox, etc.

Doing certain acts while suffering from
infectious disorder.

Rurial or burning of corpses in a place
not recognised as a burial or burning
* ground.

Obstruction to municipal employees ..

Contravention of rules or bye-laws to
the breach of which penalty is
attached,

Disobedience to public notice or pro-
vision of the Agt applicable to the
public.

Disobedience to notice issued to in-
dividual,

Regusla by occupier to allow owner
to take action required by notice.

Rupees 1,000.

Rupees 20.

Rupees 500 and Rs.10 for each
day that offenceis repeated
after conviction.

Rupees 500 and Rs.10 for each
day that offence is repeated
after conviction.

Rupees 50 and Rs.5 for each
day that offence is repeatcd
after conviction,

Rupees 250.

Rupees 10,
Rupees 250,

Rupeas 50.
Rupees 50,

Rupees 5CO.

Rurees 1,000 or imprisonment
to sixmonths or both.

Any sum not exceeding Rs. 1,600
as prescribed, and up to Rs.25
for each day that offence is
repeated after conviction.

Rurées, 1,000and Rs.25 for each
day that offence is repeated
after conviction.

Rupees 1,000 and Rs.25 for each
day that offence is repeated
after conviction.

Rupees 25 for eachday of
refusal.”

e et e e e i e e e smpiee e
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101. Notwithstanding the amendment of the Principal Act
by this Act, any appeal against an order of suspension, dismissal,
removal or other punishment filed before the coming into force
of this Act under the provisions of the Principal Act and Rules
made thereunder and not finally disposed of before the coming
into force of this Act, may either be disposed of by the authority
to which the appeal lay under the provisions of the Principal Act
and the rules made thereunder or may be transferred by that
authority for disposal to the authority to which such appeal lies

under the provisions of the Principal Act as amended by this Act
or rules made thereunder.

102. (1) The State Government may for the purpose of remo-
ving any difficulty, particularly in relation to the transition from
the provisions of the Principal Act to the provisions of that Act
as amended by this Act, by order direct that the Principal Act
amended as aforesaid shall, during the period of twelve months
next after the commencement of this Act have effect subject to
such adaptations whether by way of modification, addition or
omission as it may deem to the necessary and expedient.

(2) Every order made under sub-section (1) shall be laid as
soon as may be before both the Houses of the Legislature.

PSUP—A.P. 19 Genl. (Leg.)—-1966. 1862+ 50,

Savings.
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> UTTAR PRADESH MUNICIPALITIES (AMENDMENT)
Eooe , ADHINIYAM, 1965* .
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(U.P. Acr No. IV OF 1965) ~:: =

B

s e ——

;,..“.[Authoriiative English Text of Uttar Pradesh lemCzpa lttws,
(Sanshodhan) Adhiniyam, 19657 " bt

AN
ACT

p. further to amend the Uttar Pradesh Municipalities Act, 1916.

I It is hereby enacted in the Sixteenth year of the Republic of
16. India as follows :—

1. (1) This Act may be called the Uttar Pradesh Municipali- Short title and
ties (Amendment) Adhiniyam, 1965. extent.

(2) 1t extends to the whole of Uttar Pradesh.

2. (1) Clause (b) of sub-section (2) of section 43-AA of the Amendment of
U. P. Municipalities Act, 1916 (hereinafter referred to as the section 43-AA of
principal Act) shall be omitted and be deemed to have been U.P. Act II of
omitted with effect from the first day of May, 1958. 1916.

(2) The provisions of this section shall also apply to all proceed-
ings pending before any court or authority on December 15, 1964.

3. (1) An election petition presented to the Collector of a Transitory pro-
district under sub-section (2) of section 22, or to any officer under vision in
sub-section (3) of section 43-B of the principal Act, as it stood respect of certain
before its amendment by Uttar Pradesh Municipalities (Amend- election petitions.
ment) Act, 1964 (hereinafter referred to as the Amending Act),
before December 15, 1964, whether before or after the com-
mencement of the Amending Act, shall be transferred by the
Collector or such other officer to the Judge mentioned in sub-
section (5) of section 20 or, as the case may be, in sub-section (3)
of section 43-B of the principal Act as amended by the Amending
Act and shall thereafter be dealt with in accordance with the
provisions of the principal Act as so amended.

(2) Where any petition is transferred to a Judge under sub-
section (1) the Jgdge may, notwithstanding the expiry of limita-
tion for institution of petitions, allow the petitioner, on an

+ ———

*[For statement of Objects and Reasons, please see Uttar Pradesh Gazette
(Extraordinary), dated February 15,1965.]

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on Feb-
rg%gy)ls, 1965 and by the Uttar Pradesh; Legislative_Council on March 5, -
1965. cil /

f[Received the Assent of the Governor on March 12, 1965 under Article

200, of the Constitution of India and was published in the Utrar Pradesh
Gazette (Extraordinary), dated March 19, 1965.]
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application made by him in this behalf within thirty days from
December 15, 1964, to amend the petition so as to add any party
to or otherwise to bring the petition in conformity with provis=
sions of the Amending Act.

4. (1) The Uttar Pradesh Muhicipalities (Amendment)
Ordinance, 1964 is hereby repealed,

(2) Notwithstanding such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been
done or taken under this Act as if this Act had commenced on the
15th day of Deeember, 1964. ' '

PSUP—A.P. 13 Genl. (Leg.}—1965. 1,862. (M).
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THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 1973
| (U. P. Acr No. 2 or 1978) J

AT
*Authoritative English Text of the Uttar Pradesh Municipalities : /e ?’:'*” P
(Sonshodhan) Adhiniyam, 1973 ' 5 h
’ AN
ACT { Wy

further to amend the United Provinces Municipalities Act, 1916

IT 1s HEREBY enacted in the Twenty-third Year of the Republic of India
as follows :—

1. This Act may be called the Uttar Pradesh Municipalities (Amendment)  Short title.
Act, 1973. i

2. Ajter section 10-A of the United Provinces Municipalities Act, 1916, Insertion of new

: . . . . - Section 10-AA in
hereullafter referred to as the principal Act, the following section shall be inserted, U, P. Act II of
namely :— 1915,

“10-AA. Where in circumstances other than those mentioneo in _Temporary pro-
section 11, the term or the extended term of the Board has expired and ;:is::ifﬁ‘im:g%fd“(‘)gf
a new Board has not been constituted, then until the due constitution

a Board until a
of the new Board— new Board i

constituted.
(a) all powers, functions and duties of the Board, its President
and Committees shall be vested in and be exercised, performed and
discharged by an officer appointed in that behalf by the State Govern-
ment (hereinafter referred to as the Administrator), and the Admi-
nistrator shall be deemed in law to be the Board, the President or the
Committee, as the occasion may require ;

(b) such salary and allowances of the Administrator as the State

Government may by general or special order in that behalf fix shall
be paid out of Municipal Fund ;

(¢) the State Government may from time to time, by notification in
Gazette, make such incidental or consequential provisions, including
provisions for adapting, altering or modifying any provisions of this
Act, without affecting the substance, as may appear to it to be
necessary or expedient for carrying out the purposes of this section.”

8. (1) Where in circumstances other than those mentioned in section 11  Transitory pro-
of the principal Act, the term or extended term of a Board has expired beforc visions.
the commencement of this Act and a new Board has not been constituted
the consequences mentioned in clauses (), (b) and (c) of section 10-AA of the

principal Act, as inserted by section 2 of this Act, shall come into effect from
the commencement of this Act.

(2) In every such case—

(a) where the President and members of the Municipal Board whose /
term had expired, have purported to exercise or perform any powers or
K duties of the Board before the commencement of this Act, such
purported exercise or performance shall be deemed to be valid as if term
of the Board stood extended until the commencement of this Act :

(*For Statement of Qbjects and Reasons, please see Uttar Pradesh Gazetie (Extra-
ordinary), dated December 12, 1972)

(Passed in Hindi by the Uttar Pradesh Legislative Council on December 13, 1972,
anid by the Uttar Pradesh Legisiative Assembly on Jaunary 11, 1973)

(Received the Assent of the Goverpor on January 22, 1973 under Article 200, of the . M‘: 0.5 Paise
Constitution of India and was published in-the Uttar-Pradesh Gazette Extraordinary, dated i-.. T
Ja{mary 22, 1973) o ) ‘ )
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Provided that Notwithstanding anything, in the principal Act, the
Administrator, referred to in section 10-AA of the principal Act as inserteq
by section 2 of this Act, may review'any act done or decision takep
in such PUrpcricd  cxorcise of performance of powers and duties,
including, in Particular, any contract entered into or any order made
of appointment or promotion or dismissa] or removal or other punish.
ment of a servant of the Board ; ‘

(b) where the District Magistrate or any officer appointed by him in
that behalf has Purported to exercise or perform any powers or duties
of the Board whoge term or extended term had expired before the com.
mencement  of this Ay, such purported exercise or performance
shall be deemed to be valid as if the District Magistrate, or an officer
appointed by him in that behalf, as the €ase may be, had been duly

principal Act, a5 inserted by section 2 of this Act, and he shall
continue to act as such Administrator unti] any officer is -appointed in
his place under that clause,
Repeal of U, p, 4. The Uttar Pradesh Municipah'ties (Second Amendment) Ordinance,
eby repealed,

No. 22 F
ff"llf“mf{n"e o 1972, is her.

PSUP~A. P. 100 Genl. (Leg,)—1973 1827450 S5, (M)




THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT)
ACT, 1975 :

(U. P. Act No. 45 oF 1975)
* [Authoritative English Text of the Uttar Pradesh Municipalities (Sanshodhan)
Adhiniyam, 1975]
AN
ACT

further to amend the United Provinces Municipalities Act, 1916

IT 15 HEREBY enacted in the Twenty-sixth Year of the Republic of India as

follows :—
L. (1) This Act may be called the Uttar Pradesh Municipalities (Amend- Short title and
ment) Act, 1975. !

(2) Section 3 shall be deemed to have come into force on January 1, 1975, .
and the remaining provisions of this Act shall be deemed to have come into
force on June 13, 1975.

2. For section 224B of the United Provinces Municipalities Act, 1916, Substitution of
hereinafter referred to as the principal Act, the following section shall be Dew section for

. ti 224-B of
substituted, namely :— %ﬁ’fm:xct I of

1916.

“224-B. Every licence granted under clause (¢) of section 224 shall,
Revocation of if not already revoked, stand revoked with effect from
existing licences. June 13, 1975.”

3. For section 224-C of the Principal Act, the following section shall be Substitution of

; ; . new section for
substituted, namely : | - ' . M Seotion 224-C.
“224-C. (1) Where the licence of a licensee is revoked under

section 224-B as it stood immediately before the commencement of the
U. P. Municipalities (Amendment) Act, 1975, or where such licence
stands revoked by virtue of the new section 224-B as substituted by the
said Act, all the property pertaining to the waterworks (namely,
all existing water supply services, including all plants, machinery, water-
works, pumping sets, filter beds, water mains and pipes laid down along,
over or under any public street, and all buildings and other works, mate-
rials, stores and things appurtenant thereto) belonging to or vested in
the licensee immediately before the date of revocation of the licence
(hereinafter in this section referred to as ‘the said date’ shall as from
the said date vest in and stand transferred to the Board free from any
debt, mortgage or similar obligation of the licensee attached to such

property :

Provided that any such debt, mortgage or similar obligation shall
attach to the amount referred to in sub-section (2) in substitution for
such property.

(2) Where any property belonging to the licensee vests in the Board
under sub-section (1), not being waterworks, of which only the manage-
ment was transferred to him by the Board under clause (d) of section 224
the Board shall pay to such licensee an amount determined as herein-
after provided in this section :

Provided that the licensee shall, in addition to the said amount, be
paid interest thereon on the Reserve Bank rate ruling on the said date
plus one percentum for the period from the said date to the date of
payment of the said amount,

(*For Statement of Objects and Reasons, please see Uttar Pradesh Gazetle
Extraordinary, dated July 30, 1975).

‘Passed in Hindi by the Uttar Pradesh Legislative Council on July 29, 1975
and by the Uttar Pradesh Legislative Assembly on August 1, 1975) .

(Received the Assent of the President on September 7, 1975, under Article
201 of the Constitution of India, and was published in the Uttar Pradesh Gazette
Extraordinary, dated September 8, 1975).
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(8) The State Government shall appoint, by order in writing, a. person
having adequate knowledge and experience in matters relating to
accounts, to be Special -Officer to assess any amount payable under this
section to the licensee after making the deductions mentioned in this
section. o .

(4) (a) The Special Officer may call for the assistance of such officers
and staft of the State Government in the Local Self-Government Engineer-
ing Department or of the licensee-as he may deem fit for assessing the
-net amount -payable. . - - ol S T

.~ (b):"The Special Officer shall have the same powers as are vested in a
Civil Court under the Code of Civil Procedure, 1908, when trying a suit,
in respect of the following matters :— '

(i) enforcing the attendance of any person and examining him on
oath ; '

(ii) compelling the production of documents; and
(iii) issuing commissions for the examination of witnesses.

The Special Officer shall also have such further powers as may be
specified by the State Government by notification in the Gazette.

(5) The gross amount payable to such licensee shall be the aggregate
value of the amounts specified below—

‘(i) the book value of all completed works in beneficial use per-
taining to the waterworks and ‘taken over by the Board (excluding
works paid for by the consumers), less depreciation calculated in
accordance with the table appended to this section ;

(i) the book value of works in progress taken over, excluding
works paid for by the consumers or prospective consumers ;

(iii) the book value of all stores, including spare parts taken over,
and in the case of used stores and spare parts, if taken over, such
sum as may be decided upon by the Special Officer ;

(iv) the book value of all other fixed assets in use on the said
date and taken over, less depreciation calculated in accordance with
the said table ;

(v) the book value of all plants and equipments existing on the

said date, if taken over, but no longer in use owing to wear and tear
or tc obsolescence, to the extent such value has not been written off
in accordance with the said table;

Explanation—The book value of any fixed asset means its original
cost, and shall comprise—

(i) the purchase price paid by the licensee for the asset,
including the cost of delivery and all charges properly incurred
in erecting and bringing the asset into beneficial use, as shown
in the books of the licensee ; : " '

(ii) the cost of supervision actually incurred, but not exceed-
ing fifteen per cent of the amount referred to in paragraph @) :

Provided that before deciding the amount under this sub-
section, the licensee shall be given an opportunity by the Special
Officer of being heard, after giving him a notice of at least 15
days therefor. :

- (6) The Board shall be entitled to deduct the following sums from
the gross amount payable under sub-section (5) to the licensee—

‘(a) all amounts and arrears of interest, if any, thereon, due from
the licensee to the Board ;

(b) all amounts and arrears of interest, if any, thereon, due to
the State. Government or the State Electricity Board ; ;

“(c) any amount of wages, bonus, gratuity, provident fund or
other payments due to remaining unpaid on the said date to persons
employed as workmen (within the meaning of the U. P. Industrial
Disputes Act, 1947), in connection with the waterworks ;
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(d) any amount which licensee may have failed to pay in respect
of either his contribution or the employees’ contribution realised by
him or any other dues recoverable from licensee under the Employees
Provident Fund Act, 1952 or the Employees State Insurance Act,
1948, in respect of persons employed in connection with the water-
works.

(7) The liability of the licensee towards the State Government or the
State Electricity Board or towards his employees, as the case may be, to
the extent of deductions made under sub-section (7) shall stand dis-
charged. Upon any such deduction being made the Municipal Board
shall to that extent be liable to make payment to the State Government,
the State Electricity Board or the workmen, as the case may be.

(8) Where the gross amount payable to the licensee is equal to or less
than the amount to be deducted under this section no payment shall be
made to the licensee by the Municipal Board.

(9) The amount, if any, payable by the Board to the licensee shall be
as determined by the Special Officer under sub-sections (5), (6), (8) and
nothing in section 324 shall be construed to apply in relation to the
determination of the amount payable by the Board under this section.

Table of depreciation based on the period of life expectancy of various assets

There shall be deducted for each year in respect of fixed assets employed
in the licensee’s undertaking such an amount as would, if set aside annually
throughout the period specified in the following table and accumulated at com-
pound interest at four per cent per annum, produce at the end of the said period
an amount equal to ninety per cent of the original cost of the asset after taking
into account the sums already written off or set aside in the books of the

licensee :—
CoLumn 1 CoLuMN 2
Description of asset Number of years or period
A. Land owned under full title. Infinite,

B. Land held unier lease. The period of the lease or the period

remaining unexpired on the assign-
ment of the lease.
C. Assets purchased now :—
(¢) Building and Civil Engi-
neering works of a perma-
nent character not men-
tioned above :—

(i) Offices

(ii) Temporary erect
tions, such as wood-
en structures.

(iii) Roads other than
Kuchcha Roads. One hundred.

(iv) Others #

Fifty.
Five.

Fifty.
(b) Self-propelled vehicles Seven
(¢) (i) Office furniture and
fittings. Twenty.
(ii) Office equipment Ten
D. Assets purchased second hand ' :
and assets not otherwise pro- Such reasonable period as the Spe-

cial Officer determines in each case
having regard to the nature, age and
condition of the asset at the time of
its acquisition by it.”

.P. Ordi- 4. (1) The Uttar Pradesh Municipalities

P
%clf 19!;(53: 1975, is hereby repealed.

vided for in this table.

(Amendment)  Ordinance, Repeal and savings

(2) Notwithstanding such repeal anything done or
the principal Act as amended by the said Ordinance
been done or taken under the corres
amended by this Act.

PSUP—A. P. 126 Sa (Vidhayka) 1746—1976. 1827-50 SS. (M.)

any action taken under
] nce shall be deemed to have
ponding provisions of the principal Act as




No. 1611 (2) /XVII-V-1- I(I{A} -17-76 -
- e : Dated Lucknow, September 9, 1986
In pursuance of the provisions of clause (3) of Article’ 543 of the Constitu-
tion of India, the Governor is pleased to order the publication of the following
English translition of the Uttar pradesh Nagarpalika {Sanshodhan) Adhiniyam,
1986 (Uttar Pradesh Adhiniyam  Sankhya 18 of 1986) as passed
by the Uttar Pradesh Leglslature and assented to h)r the Governor on
Sept:mher B8, 1986. :
THE UTTA_R PRADESH MUNICIPALITIES (MIENDMENT}
ACT, 1986
(U_ P, Act No. 18 or 1986)
[As passed by the U. P. Legislature]
AN
ACT :
further to amend the U. P. Municipalities Act, 1916
~=~IT-13 HEREBY emacted in the Thirty-seventh Year of the Republic of India

as follows —

Short title . 1. This Act may b called the Uttar Pradesh Municipalities (Amendment)
Act, 1986.

Amendment of 2. In section 133 of the U.P. Municipalitics Act,” 1916 in sub.-sactmn(

U.P, Act no., 2) for the words “in the case of a municipality other than a Gli?, if” the wo
of 1916, “if** shall be substituted.

By order,
S. N. SAHAY,
Sachiv.

: ‘ﬂﬁﬁ:diﬁ'ﬂ#%?'{ﬂﬁﬁ 81770 (Frrre)~—(15:6)-—1986--850 (ihﬁu} 1




Neo. 2451 (2)-XVII-V-1—1 (KA)-37-2001
Dated Lucknow, October 6, 2001

IN pursuance of the provision of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Nagarpalika (Sanshodhan) Adhiniyam, 2001 (Uttar Pradesh Adhiniyam Sankhya 22 of 2001) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on October 5, 2001,

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2001
(U.P. Act No. 22 of 2001)

[ As passed by the Uttar Pradesh Legislature ]
AN
ACT

Jurther to amend the Uttar Pradesh Municipalities Act, 1916,

' IT IS HEREBY enacted i_n the Fifty-second Year of the Republic of India as follows —
~ 1. This Act may be called the Uttar Pradesh Municipalities (Amendment) Act, Short title
2001. . .
2. Section 47-A of the Uttar Pradesh Municipalities Act, 1916, hereinafier Omission of
referred to as the principal Act, shall be omitred section 47-A of
: U.P. Actno. 2
of 1916
3. In section 48 of the principal Act,— Amendment of
. ' section 48
K (a) in sub-section (2), in clause (b) affer sub-clause (viii), the following

sub-clause shall be inserted, namely :—
(ix) caused loss or damage to any property of the Municipality; or
(x) misappropriated or misused the Municipal fund ; or
(xi} acted against the interest of the Municipality : or

(xii) contravened the provisions of this Act or the rules made
thereunder; or :

(xiii) created an obstacle in a meeting of the Municipality in such
manner that it becomes impossible for the Municipality to conduct its
business in the meeting or instigated some one to do so : or -

e
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(xiv) wilfully contravened any order or direction of thé State
Government given under this Act; or ‘ |

(xv) misbehaved without any lawful justification with the officers or
employees of the Municipality ; or

(xvi) disposed of any property belonging to the Municipality'at a price
less than its market value ; or ‘

(xvii) encroached, or assisted or instigated any other person to encroach -
upon the land, building.or any other immovable property of the Municipality ;

(b) in sub-section (2-A) of the proviso shall be omitted.’

Omission of 4. Section 87-A of the principal Act shali be omitted.

section 87-A . . ) .

Amendment of 5. In section 96 of the principal Act, in sub-section (1), in clause (b)—
section 96

(a) for the words ‘‘ten thousand rupees” the words “‘fifty thousand
rupees’’ shall be substituted ;

(b) for the words *‘three thousand rupees’” the words *‘fifteen thousand
rupees’’ shall be substituted ;

"(c) in the proviso for the words *‘twenty thousand rupees’ the words
““one lakh rupees’’ shall be substituted.

By order,
Y.R. TRIPATHI,
* Pramukh Sachiv.

STATEMENT OF OBJECTS AND REASONS

Under the Uttar Pradesh Municipalities Act, 1916, the President of a Municipal Council or a
Nagar Panchayat is elected on the basis of adult suffrage by the electors in the municipal area. Under
section 87-A of the said Act, the President of Municipal Council or a Nagar Panchayat may be removed on
a motion of no confidence passed by a majority of two-thirds of the total number of memibers of the
municipality. It was.considered improper to remove the President elected by electors in the municipal area,
merely on the motion of no confidence of the members of the municipality. Under sub-section (2) of
section 48 of the said Act, the State Government has power to remove the President on any of the grounds
specified in clause (a) and clause (b). It has been considered necessary to provide for certain more grounds
for removal of the President and also to increase financial power of the President with regard to
sanctioning of contracts. It has, therefore, been decided to,—

(a) omit sections 47-A and 87-A of the said Act ; -

(b) insert sub-clause (ix) to (xvii) in clause (b) of sub section (2) of section 48 of the said
Act; .

(c) omit the proviso to sub-section (2-A) of section 48 of the said Act; and

(d) to amend clause (b) of sub-section (1) of section 96 of the said Act to raise the financial
power of the President for sanctioning of contracts. '

The Uttar Pradesh Municipalities (Amendmenf) Bill, 2001 is introduced accordingly.

flordogotio—To Hlo 436 AU R (1163)—2001—597—(FIER / ATHT) |
floqEogofio-To Po 174 Wio fARTTo— {1164)—2001—850—(FLX / ITHHT) |




- No. 385(2)/VII-V-1-1 (KA)-11-2004
Dated Lucknow, February 27, 2004 _
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of the

Uttar Pradesh Nagar Palika (Sanshodhan) Adhiniyam, 2004 (Uttar Pradesh Adhiniyam
Sankhya 6 of 2004) as passed by the Uttar Pradesh Legislature and assented to by the Governor
on February 26, 2004.

THE UTTAR PRADESH MUNICIPALITIES (A MENDMENT) ACT, 2004
(U.P. ACT NO. 6 OF 2004 )
[4s passed by the Uttar Pradesh Legislature]
| AN
ACT
further to amend the Uttar Pradesh Municipalities Act, 19156,

IT IS HEREBY enacted in the Fifty-fifth Year of the Republic of
India as follows :-

Short title I. This Act may be called the Untar Pradesh Municipalities {Amendment)
Act, 2004,
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2. In section 48 of the Uttar Pradesh Municipalities Act, 1916, after sub- Amendment of

ion (2) the following sub-section shall be inserted. namely — section 48 of U. P.
section (2} 4 ns > lamely Actno. 2 of 1916

“(2-A) Where in an inquiry held by such person and in such manner as
may be prescribed, if a President or a Vice-President is prima-facie found to
be guilty on any of the groundsreferred to in sub-section (2), he shall cease to
exercise, perform and discharge the financial and administrative powers,
functions and duties of the President or the Vice-President, as the case may
be, which shall, until he is exonerated of the charges mentioned in the show
cause notice issued to him under sub-section (2), be exercised and performed
by the District Magistrate or by an officer nominated by him not below the
rank of the Deputy Collector.”

STATEMENT OF OBJECTS AND REASONS

Section 48 of the Uttar Pradesh Municipalities Act, 1916 (U. P. Act no. 2 of 1916) provides for the
removal of President of a municipality. In the said section the State Government is empowered to issue
show-cause notice to the guilty President on the grounds mentioned under section 48, before removing him
from his office. Most of the Presidents used to delay the proceedings by not replying the show-cause notice
in time and they continue to misuse their financial powers. It has therefore been decided to amend the said
Act to cease the financial powers of such President or a Vice-President during the pendency of the inquiry
and his financial powers and functions will be exercised and performed by the District Magistrate until he

is exonerated of the charges.

“The Uttar Pradesh Municipalities (Amendment)-Bill, 2004 is introduced accordingly.

By order,
R. B. RAQ,
Pramukh Sachiv.

flotdogofo—Todlo 971 T (fR=<)—(2346)—2004—597—(FFGER / JTHAE) |
lﬁoWolloTﬂo—({otﬂo 255 Hlo faHTo~—(2347)——2004—850~(37_‘1?{\3‘\’/ mz)l




Nﬂ. 401/VI-V-1-1(Ka)4-2005 -
Dated Lucknow, March 17, 2005

IN pursuance of the provisions of clause (3) of article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Nagar
Palika (Sanshodhan) Adhiniyam, 2005 (Uttar Pradesh Adhiniyam Sankhya 2 of 2005) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on March 16, 2005.

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT)
AcCT, 2005
[U.P. Act No. 2 of 2005]
(As passed by the Uttar Pradesh Legislature)
AN :

ACT
further to amend the Uttar Pradesh Municipalities Act, 1916.

IT 1S HEREBY enacted in the Fifty-sixth Year of the Republic of India as
follows —

1. (1) This Act may be called the Uttar Pradesh Municipalities (Amendment) Short title and
Act, 2005. = commencement,

(2) It shall be deemed to have come into force on February 27, 2004.

2. In section 48 of the Uttar Pradesh Municipalities Act, 1916, hereinafter Amendment of ’

referred to as the principal Act,— section 48 of U. P.
o RRERSIRe Actno. 2 of 1916

fa) in sub section (2) the following proviso shall be inserted at the end,
namely :-

“Provided that where the State Government has reason to believe
that the allegations do not appear to be groundless and the President is
prima facie guilty on any of the grounds of this sub-section resulting in
the issuance of the show ecause notice and proceedings under this
sub-section he shall, from the dare of issuance of the show cause notice
comtriining charoes. ccase  to exercise, perform and discharged the
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financial and administrative powers, functions and duties of
the President until he is exonerated of the charges
mentioned in the show cause notice issued to him under this
sub-section and finalization of the proceedings under sub-
section (2-A) and the said powers, functions and duties of
the President during the period of such ceasing, shall be
exercised, performed and discharged by the District
Magistrate or an officer nominated by him not below the
rank of Deputy Collector”;

(b) sub-section (2-A) as inserted on February 27, 2004 by
the Uttar Pradesh Municipalities (Amendment) Act, 2004
(U. P. Act no. 6 of 2004) shall be omitted

3. Anything done or any action taken under the principal Act as
amended by the Uttar Pradesh Municipalities (Amendment) Act, 2004
shall be deemed to have been done or taken under this Act as if this Act
were in force at all material times.

4. (1) The Uttar Pradesh Mun1c1palmes (Amendment) Ordmance
2005, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been done
or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

(U. P. Ordinance no. 4 of 2005) promulgated by the Governor on January 24, 2005.

This Bill is introduced to replace the aforesaid Ordinance.

By order,

U.P.
Ordinance
no. 4 of
2005

With a view to providing for refraining the President of a Municipality from exercising,
performing and discharging the financial and administrative powers, functions and duties of his office in
respect of whom the State Government has reason to believe that he is prima facie guilty on any of the
grounds mentioned in sub-section (2) of section 48 of the Uttar Pradesh Municipalities Act, 1916 from the
date of issuance of show cause notice till he is exonerated of the charges mentioned in the show cause
notice and omitting sub-section (2-A) as inserted by U. P. Act no. 6 of 2004, it was decided to amend the
said Act of 1916.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decisions, the Uttar Pradesh Municipalities (Amendment) Ordinance, 2005

D. V. SHARMA,
Pramukh Sachiv

Ho THo Ao No-vs Do 951 WITH (R (2400) 2005597 FRRH (TN / FTHR) |

Mo o o To-To 35 295 o - 12407)-2008-830 WARI- (B70[2Y / 516742) |
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No. 3 2VYLXXIX-V-1 -1 1-1(ka}! 3-201 |
Dateed Lucknon, Marchl 9,2011
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is pleased
(o order the publication of the [vllowing Fnglish  translation ol the Utlar Pradesh Nagar Sthaniya Swayatl
Sh.mn Vidhi {(Sansodhan) Adhiniyam, 2011 (Ultar Pradesh Adhiniyam Sankhya 7 of 2011} as passed by the

Utm: Pradesh Legislature and assented to by the Governor on March 8,201 -

THE UTFTAR PRADESH URBAN | ()(_Al, SELF-GOVERNMENT LAWS
C(AMENDMENT)Y ACT, 2011
(U.P. Actno. 7 ol 21 1)
{As passed f'{|’-1’l']t.‘-UH(H' Preadesh Legislature)
AN
ACT
Surther to amend the Uttar Pradesh Munic qmlmes Act, 1916 and the Uttar
mde\h Municipal Corporation Act, 1959, '
It 18 NERERY enacted in the - Sixty-second Ye'lr of the Republic of India as
follows -~ |
CHAPTER-]
] Preliminary
I. This Act may be called the Uttar Pradesh Urban Local Self-Government  Shortiile
Laws (Amendment) Act, 201 1.
CHAPTER-H
Amendment of the Uttar Pradesh Municipalities Act, 1916
2. For section 114 of the Uttar Pradesh Municipalities Act, 19I6, the = Amendment of
section 114 of

loflowing section shall be substitnted, namely— UI Actno. 2 of
. 916

“114. {13 There shall be established, for each municipality a Municipal
Fund and to the credit whereol shall be placed all sums received including the
grants-in-aid [rom the consolidated fund of the State and all loans raised, by
ar on béhalfl of the municipality.

{2) Every municipality shall constitute a Development Fund for the
purpose of this Act. The constitution and dlsposﬂ of the Development Fund
shall be effected in such manner as may be prescrlbc.d
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{3) Twenty five per cent of the Development Fund constituted under Sub

section (2) shall be non lapsable and shall be earmarked and utilized to provig
and promote services for the urban poor and the inhabitants of the slum areag -

Explanation:—For the purposes of sub-section (3) “services” shall include bas?
environmental services, roads, primary education and health, housing, water supp]:'j
sanhitation, social security and such like services, However it shall not inclug
establishment expenses (including salary and wages) not directly and spemﬁcal]
incurred for delivery of services.”

CHAPTER-III
Amendment of the Uttar Pradesh Municipal Corporation Act, 1959

Amendment of 3. In section 139 of the Uttar Pradesh Municipal Corporation Act, ]959
section 139 of hereinafter in this chapter referred to as the principal Act, the following sub-sectioni

U.P. Act no. 2 of ;
1959 shall be inserted at the end, namely:— -y

1!

“(4) Twenty five per cent of the Development Fund constituted under_
sub-section (3) shall be non lapsable and shall be earmarked and utilized to'.
provide and promote services for the urban poor and the inhabitants of the
slum areas.

Explanation.—For the purposes of sub-section (4) “services” shall include basic
. . . t
environmental services, roads, primary education and health, housing, water supply,

sanitation, social security and such like services. However, it shall not mclude .
establishment expenses (mc]udmg sa]ary and wages) not directly and specnﬁcaily
incurred for delivery of services.’

Amendment of 4. In section 146 of the principal Act, in sub-section (2), after clause (f) the:

section 146 following clause shall be inserted, namely:—

(g) “provide the budget for the urban poor.’;

STATEMENT OF OBJECTS AND REASONS

On the recommendations of the Government of India it has been decided to amend the Utts
Pradesh Municipalities Act, 1916 (U.P. Act no. 2 of 1916) and the Uttar Pradesh Mumcxpal Corporatiol
Act, 1959 (U.P. Act no. 2 of 1959) mainly to provide for,—

(a) constitution of Development Fund by every Municipal Council;

(b) earmarking and utilising 25% of the Development Fund to provide and promoté serviée:
of urban poor and inhabitants of slum areas;

(c) providing by evéry Municipal Corporation the budget for urban poor.

The Uttar Pradesh Urban Local Self-Government Laws (Amendment) Bill, 2011 is introducec
accordingly. :

By order,
K K.SHARMA,
Pramukh Sachiv.

GoTHoYoGo—TYotlo 1250 AT (f%o)—2011—(2547)—ség (FIER / ITHYE) |
floydogetiio—Toflo 194 Alo RANLI-2011—(2548)—850~ (TR / HTHRT) |
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No. 344(2)/LXXIX-V-1-11-1(ka)15-2011
Dated Lucknow, Maréh 11,2011
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is pleased
to order the publication of the following Englishi° Lrans_létion of the Uttar Pradesh Nagar Nagar Palika
{Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 8 of 2011) as passed by the Uttar Pradesh
Legislature and assented to by the Governor on March 9, 2011 =

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2011
‘ U.P. Act no. 8 of 2011)
{ds passed by the Utiar Pi‘ddesfe Legislature)
AN ‘
ACT .
Jurther to amend the Uttar Pradesh Municipalities Act, 1916.
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e et

follows :- T
° 1. This Act may be called the Uttar Pradesh Municipalities {(Amendment)

1 2011 :
Ak 2. For Section 128 of the Uttar Pradesh Municipalities Act, 1916, hereinafier

referred 1o as the prmc:pal Act, the followmg section shall be substituted, namely :-
128- (1) Subject to the provisions of this Act and of article-285 of the
Taxesto be  Constitution of India, a Municipality shall impose th_e
imposed - following taxes, namely:- : ,
(i) a tax on the annual value of buildings or lands or both;’
(ii) a water t;x on the annual value of buildings or lands or botn;

(iii) a drainage tax on the annual value of buildings leviable on such
buildings as are situated within a distance, to be fixed by rules in this behalf
for each municipality from the nearest sewer linc;

(iv) a conservancy tax for the collection, removal and disposal of
excrementious and polluted matter from privies, urinals, cesspools;

(2) In addition to the taxes specificd in sub-section (1), the Municipatity
may, for the purposes of this Act and subject to the provisions thereof, impose any of
the following taxes, namely:- . ‘

(i) a tax on trades and callings carried on within the mﬁmcipal limits

and deriving special advantages from, or imposing special burdens on, the
municipal services; '

(i1) a tax on trades, callings and vocations including all employments
remunerated by salary or fees;

(i) a lheatre tax which means a tax of amusemcms or entertainments;;
(iv) a tax on dogs kept within the Municipality;
(v) a scavenging tax;

(vi) a tax on deeds of transfer of immovable properties situated within
the limits of the Municipality;

(vii)a tax on advertlscments not being advcmsements pubhshcd in the
‘newspapers;

{viii) a tax on vehicles ‘and other conveyanccs plying within the
Municipality limit or on boats moored therein.

(ix) betterment tax.-

(3) The municipal taxes shall be assessed and levied in accordance with the |

provisions of this Act and the rules and bye-laws framed thereunder.

(4) Nothing in this section shall authorize the imposition of any (ax wh:ch

the State Legislature has no power to impose in the State under the Constitution:
Provided that 2 Municipality which immediately beforc the commencement
of the Constitution was lawfully levying any such tax under this scction as then in

force, may continue (o levy that tax until provisions to thc contrary is made by the
Parhamem

3. In section 129 of the principal Act, for the words and figures "clause (x)
of sub-section {1)" the words and figures "clause (i) of sub-section ( l)" shall be
substituted.

4. After section 129 of the principal Act, the followmg section shal! be
inserted namely:-

129-A - The Tax on annual value of buildings or lands or both shall be

Levyoftaxon levied in respect of all buildings and,lands. 51tuated in the

annual value of
buildings or municipal limit except,-

lands or both

IT IS i-iEREBY enacted in the Sixty-second Year of the Republic of India as

Short title

Substitution of
section 128 of
U.P. Acino.2 al
1916

Amendment of
section 129

Insertion of
. section 129-A
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Amendment of
section 130

Amendment of -

section 130 B

Amendment of
section 131

Amendment of
section 133

Amendment of -

section 138

Substitution of
section 140

(a) buildings and lands solely used for purposes connected with tp,
disposal of the dead,; ' '

(b) buildings and lands or portions thereof solely occupied and used fy,
public worship or for the charitable purposes, fields, farms and gardens o
Govemment aided institutions of research and development, play grounds ol
Government aided or unaided, recognised educational institutions or sport;
stadium; : '

(c) buildings solely used as schools and intermediate colleges, whethe,
aided by the State Government or not; :

R

(d) ancient monuments as defined in the Ancient Monuments'.':
Preservation Act, 1904, subject to any direction of the State Government in;
respect of any such momument;

adm

7 (e) buildings and lands vested in the Union of India, except wheré?
provisions of clause (2) of Article 285 of the Constitution of India apply; i

(f) any owner occupied residential building constructed on a plot of tand
measuring thirty square meters or having a carpet area upto fifteen square
meters, provided that the owner thereof does not own any other building in the .
municipal limit; and

(g) residential buildings occupied by the owner of the building which i
located in such area which has been inciuded in the limit of municipal council,
within five years or the facilities of roads, drinking ‘water and street light'
provided in the area, whichever is earlier. .

5. In section 130 of the principal Act, for the words and figurés "clause (x1) of
(xii) of sub-section (1)" the words and figures "clausc (iv) of sub-section (1) or clausé
(vi) of sub-section (2)" shall be substituted. ‘

6. In section 130B of the principal Act, for the words and figures "clauses (x);
(x-a), (xi) and (xii) of sub- section (1)" the words and figures "clauses (i1}, (iii), (iv) of
sub-section (1) and clause (vi) of sub-section (2)" shall be substz‘;uted.

7. In‘sectic'm 131 of the principal Act, in sub-section (1), in clause (a) for the

_ words and figures “sub-section (1)" the words and figures "sub-section (2)!' shall be ‘

substitu;ed. »

8. In section 133 of the principal Act, in sub-section (1), for the words and“‘

figures "If the proposed 1ax falls under clauses (i) to (xii) of sub-section (1} of section.

128" the words "Upon receipt of the proposals and objections under the preceding
sections” shall be substituted: : I’

9. In section 138 of the principal Act, in sub-section (1) for the words and;
figures "clauses (i), (x) and (xi) of sub-section (1)" the words and figures "clauses (i)“

‘and (ii) of sub-section (1) and clause (vi) of sub-section (2)" shallbe substituted. .

10. For secj;tion 140 of the principal Act, the following section shall Et;
substituted, namely:- '
140-(1) "Annual Value" means-

Definition of
. annual value N .
(a) in the case of railway stations, colleges, schools, hotels, factories

commercial buildings and other non-residential buildings, twelve times the
value arrived at on multiplying with ‘multiplier to be fixed by rules in tht
monthly rate of rent per square foot of residential buildings fixed under claus
(b) with the covered area of the building or open area of the land or both, as th
case may be, ‘ ' :

ey Vid, Nagar Palika Data 2
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{b) in the case of a building or land not falling within the provisions of
clause (a). twelve times the value arrived at on multiplying the carpet arca of
the building, or the area of the land, by the applicable minimum monthly
rate of renl per squarc foot of the carpet area in the case of building or the
apphcablc :mmmum monthly rate of rent per square foot of the area in the
case of land as ihe case may be, and for this purpose the minimum monthly
rate of rcm pcr dquarc foot shall be such as may be fixed once in every two
ycars by lh' cxccuuvc officer of the Municipality on the basis of the
locatioii of lht. bulldmg or the land, nature of the construction of the
,buiidmg ‘U‘IC c:rc}c rate fixed by the Collector for the purpose of the Indian
Slamp Act, 1§99 and the current minimum rate of rent in the area for such
bunldmg ot land and such other factors, and in such manner, as may be
prcscnbcd
Prowded lhat where the annual value of any building would, by reason of

exceptional cnrcumstancc,s in the opinion of the Municipality, be excessive if
calculated in the aforesmd manner, the Municipality may fix the annuai value at any
less amount whtch appears fo it equitable.

Explanation I-For the purpose of calculation of annual value the carpet arca shall be
calculalcd as under :-

(i) Rooms- full measurement of internal dimension;

(i1} Covered Verandah-full measurement of intemal dimension;

(irt) Balcony, Corridor, Kitchen and Store-50 per. cent measurement of

internal dimension;

(iv) Gurage-one-fourth measurcment of internal dimension;

{v) Arca covered by bathroom, latrines, pomco and staircase shall not
form part of the carpet arca.

Explanation 1[-The standard rent, the agreed rent or the reasonable annual
rent of a building for the proposes of the Uttar Pradesh Urban Buildings (Regulation
of Letting, Rent and Eviction) Act, 1972 shall not be taken into account while
cak:l.ll:ahm= the annual value of the bu:ldmg,

(2} Where the Mummpahty so resotves, the annual value for the purpose of
assessment of property taxes shall- - ' i

(a) in the case of land and owner-occupied rCSIdennal building which

is not more than ten years old, be deemed to be 25 per cent less and if itis

more than ten years but not more than twenty years old, be deemed to be
32.5 percent less, and if it is mor¢ than twenty years old, be deemed to be 40
per cent less than the annual value determined under clause (b) of sub-
section (1); and ;

(b) in the casc of residential -building let on rent, which is nat nore

than ten years old, be deemned to be 25 per cent more and if it is more than
ten years but not more than twenty years old, be deemed to be 12.5 per cent

more than the annual value determined under clause (b) of sub-scction 1y,

and if it is more than twenty years old, be deemed 1o be equal to the annual

value determined under clause (b) of sub-section (1)".

I'1-For section 41 of fhe principal Act the followmg sccuons shall be
substituted, namely :-

“141- The Municipality or the Exccutive Officer authorized by it in this

‘Prepuimionof  behalf, shall. cause areawise renial raies and an
assessmient list in the municipal area or part thereof 10 be

assessment hst

prcpzucd from iime 10 !une in accordance with the manner prcscnbcd in e
rules”. :

Substitation of
scction 141
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Substitution of
section 142

Substitution of
section 143

Substitution of
section 144

Amendiment of
scection 147

Amendment of
section 149

141 A- Netwithstanding anything to the coutrary in any other provisioy,
Optian to deposita of this Act, the owner or occupier primarily liable for
L‘;’ji“;:.‘;;‘;g;‘g payment of tax in respect of a building may himself
orland orofboth  assess every year his liability regarding the amount of
by sell assessment  property tax payable by him and in doing so he may

himself determine the annual value of the building in accordance with the
provisions of section 140, and deposit the tax so assessed by him in such
manner, together with a statement of such self-assessment, in such form as

may be prescribed.

141-B- (1) For the purposes of annual rental value, the owner or the
Submission of the occupler of every house or land shall submit a retumn
details of houses or ]
lands for assessment  thereof upto a date as may be prescribed.
of tax

{2} Any person failing to submit the return referred to in sub-section (1)

without proper reasoris shall be liable to pay penalty as may be prescribed.

(3) The penalty referred to in sub-section (2) may be compounded by
the Executive Officer™

12. For section 142 of the principal Act the following section shall be
substituted, namely :-

"142- The Municipality or the Executive officer authorized by it in this
Publication of  behalf shall publish the list prepared under section 141 in
list ‘accordance with the manner prescribed in the rules.”

13. For section 143 of the principal Act the following sectlon shall be
Substituted, namely :-

"143- The Municipality or the Execuuve Officer authorised by it in this

Objections o behalf shall dispose off the objections in accordance w1th
proposed rates
and list -
14. For scction 144 of the principal Act, the following section shall be

substituted, namely :-

the manner prescribed in the rules.”

"144-(1) The Executive Officer or an officer authorised by him in this
Authentication  Behalf, shall authenticate by his signature the arcawise
;’: custody of - renial rates and the assessment list of the municipal area
or any part thereof, as the case may be.
(2) Every list so authenticated shall be deposited in the ofﬁcc of the
- Municipality.
(3) As soon as the list for the entire municipal area is so deposited it
shall be declared by public notice to be open for inspection”.
15. In section 147 of principal Act for the word Municipality' wherever
occurring the words "Municipality or the Executive Officer authorised by it" shall be
substitatad.

16. In section 149 of the principal Act, in sub-section (3), for the words
'Municipality' the words "Mumcxpa]lty or the Executive Officer authorised by it" shall
be suhstituted. )
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STATEMENT OF OBJECTS AND REASONS

with a view to implementing the reconimendations of the State Finance Commission and
wgmenting the financial resources of the Municipal Councils and Nagar Panchayats of the State, it has

seen decided to amend the Uttar Pradesh Municipalities Act, 1916 (U.P. Act no, 2 of 1916) mainly to
srovide for, - ‘

(a) imposition of property tax by a municipality;
(b) giving facility of self assessment to the inhabitants of municipality;

(c) changing the definition of annual value in respect of non-residential property within the
area of a municipality. '

The Uttar Pradesh Municipalities (Amendment) Bill, 201} is introduced accordingly.

5y order,
K. K.SHARMA,

Pramulch sachiv.
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No. 990(2/LXXIX-V-1-12-1(ka)5-2012
Dured Luclmr)w December 10,2012

IN pursuance -of the provisions of clause (3) of article 348 of the Consutution. the Lovernor 1s
pleased to ‘order the publication of the folowing English translation of the Utlar Pradesh Nagar Sthamya
Swayatt Shasan Vidhi (Sanshodhan) Adhiniyam, 2012 (Unar Pradesh Adhlmyam Sankhya 7 of 201’-’) as’
passcd- by the Uttar Pradesh Legislature-and assented to by the Govemor on Decembér 5, 2012. ‘

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMLN'I LAWS
(AMENDMENT) ACT. 2012
(U.P, ACTNO. 7 0F 2012)
{As passed by the Uniar Pradesh .J.Legi.s'Iartire)
AN '
ACT -
: ﬁu'ther to amend the Uniar Pradesh ‘Municipalities Act. 1916 adid the Uttar Pradesh
Municipal Corporativn Ac. 1939,
ITISHEREBY cnacied in the Sixty-third Year of the Republic of India as follgws -~
CHAPTER-1
PRELIMINARY -
1. (1) This Ac may be called the Uttar Pradesi Usban Local Self Govemmcm Shor title and,

Lonunencement
Laws (Amendmenty Act. 3017

(2) T shali be deemed to have come into force an Septemiber 15, 2006,
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CHAPTER-2
!\MENDMt NT QOF THE UTTAR PRADESH MUNICIPALITIES ACT. 1916
Amendmentof - . In section 9-A of the Unar Prddesh Mumc:pahuex Act. 1916, in sub- -SeCtigy
section 9-A of

U.P Act nu. 2
of 1916 deemed 1o have been inserred.on Sepiember.15, 2006. namely -

{5),1n clause (1) after sub-clause () the following Explanaiions shall be inserted and be

“Explanation I : It s hereby clarified that the words “previous electiog”
‘and “subsequent election” as ocowrring in sub-clause (f) of this clause ang
elsewhere in the Act shall not include and shall be deemed 1o have nxc{rcr
included the elections held in accordance with the provisions of the Uty
Pradesh Municipalitics {Amendment) Ordinance. 2006 (Uuar Pradésh'
Ordinance no. 3 of 2006) and this Act as amended by the said Ordinance.

Explunation Il : Notwithstanding the repcal of the Uttar Pradesh
Municipalities {Amendment) Ordinance, 200‘6 {U.P. Ordinance no. 3 of 2006)
and its substitution by the Utiar Pradesh Urban Local Self Government Laws
{Amendment) Act, 2006 (U.P. Act no. 25 of 2006) or llhe judgement, order or
decree of any Court. Tribunal or Aurhoriw it is hercby declared that the
elections held in accordance with the pravisions of ithe said Ordinance and this
Act as amended by the said Ordinance shall not be deemcd (o be the “previous
election™ as contemplated under this section and the next clccmi-ons to be held

under this section accordingly shall not be deemed 10 be subsequent election.™

CHAPTER-3
AMENDMENT OF THE UNTAR PRADESH MUNICIPAL CORPORATION AC1. 1959,

Amendment of 3..In section 7 of the Uutar Pradesh Municipal Corporation-Act, 1959, in sub-
section 7 of section (5). in clause (1) affer sub-clause {f) the following Explanations shull be inserted

;‘::':'92;‘ "= and be deemed to have been inserted on September 15, 2006, namely :~

“Explanation I : 1t is hereby clarified that the words “previous election”
and “subsequent e¢lection” as occurring in sub-clause (f) of s clause and
elsewhere in this Act shall not include and shall be deemed v huve never
included the elections held in accordance” with the provisions of-the Uuar
Pradesh Municipal Corporation (Amendment) Ordinance, 2006 (U P Ordinance
no. 4 of 2006) and this Act #s smended by the satd Ordinance.

Explanation 1T - Nowwihstanding ihe repeal of the Uik Pradesh
Municipal Corporation (Amendment) Ordinance, 2006 (U.P. Ordinance no. 4

of 2006) and its substitution.by the Uttar Pradesh Urban Local Scif Govermient
Laws { Antendment) Act, 2000 (U.P. Act no. 25 of 2006) or the fudgensont. order
or decree of any Court, Tribunal or Authority it is hereby declared it the
elections held in accordancg with the provisions of the said Ordinance and this
Act as amended by the said Ordinance shall not be deemed 0 be the “prevwus
election™ as contemplated under this scction and the next elections 10 by held
under this section'shall not be decmed 1o be subsequent election.”

up. 4. (1) The Utar Pradesh Urban Locul Sclf Government Laws  penct wad

Lidivanes | (Amendment) Ordinance, 2012. saving
G vl 22 .

is herchy repealcd.

(2} Notwithstanding such repeal. anvthing done or any aciion
taken under the provisions of the Uttar Pradesh Municipalities Act, 1916
and the Uuar Pradesh Municipal-Corporation Act. 1959 as amended by
the Ordinance referved to in sub-section (1) shall be deemed to have
been doue or taken under the corresponding provisions of the said Acts
as amended by this Act as if the provisions of this Aci were in force at
all material times. '
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e .
STATEMENT OF OBJECTS AND REASONS

On July 12. 2006 two Ordinances namely the Unar Pradesh Mumcipalities (Amendment)
ordmancc 2006 (U.P. Ordinance no. 3 of 2006) and the Utiar Pradesh Municipal Corpgration
Afnendment) Ordmance 2006 (U.P. Ordinance no. 4 of 2006) were promulgated by the Govemor. In
accordarice wuh the prowsmns of the said Ordmances preparations of the clections of 2006 of urban local
bodies were made and the clections thereof were conducted after completing the reservation procedure in
Eﬁ:cordancc tHerewith, The provisions ‘of the said Ordinances were replaced by the Uttar Pradesh Urban
Local Self Government Laws (Amendment) Act, 2006 (U.P. Act no. 25 of 2006) but the said Act was
passed by the fiate Legislature with certain amendments in the provisions of the said Ordinances. Since
duc 1o mndangntal differences in the Provisions relating to reservation procedurub ol the said Act to those
of the said Ordinances. the elections of urban local bodies heid in the year, 2006 can not be said to be the
previéus election as it was held i;1 accordance with the provisions of the said Ordinances and accordingly
the elections of urban local bodies held in the year. 2012 may be said to be the first election instead of
subsequent -election because il was first held in accordance with the provisions of the Uttar Pradesh
Municipalities Act, 1916 and the Uttar Pradesh Municipal Corporation Act. 1959 as amended by the said
Aci.of 2006. Since there was no provision to explain tim words “previous election™ and the words
“suBseqhent eleclions it was decided to amend secnon 9-A of the said Act of 1916 and section 7 of the

said Act of 1959 to insert therein explanations to cxplam the said words

Since the State Legislature was not in session and immediate législative action was necessary (o
implement the aforesaid decision the Utiar Pradesh Urban Local Self Government Laws {Amendment)

QOrdinance; 2012 {U.P. Ordinance no. 5 of 2012) was promulgated by the Governor on August 08, 2012,
This Bill is introduced to -rcplace the aforesaid Ordinance.

By order,
S.X. PANDEY
Pramukh Sachi
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No. 328(2)/LXXIX-V-1-13-1{Ka)-11-2012~
Dated Lucknow, March 28,2013

IN pursuance of the provisions of clause (3) of Article 348 éJf the Constitution, the Governor is-pleased
to,order the publication of the following English translation of the Uttar Pradesh Nagarpalika (Sanshodhan)
-Adhiniyam, 2012 (Unar Pradesh Adhiniyam Sankhya 9 of 2013) as passed by the Uttar Pradesh Législamre and
-assentzd by the Goven;}or on March 26f 2013, A

'ITHE. UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT,'2012
(U.P. ACT NO.9 OF 2013} ‘
[As passed by the Uttar Pradesh Legislature]
AN 7
ACT
Jurther to amend the Uttar Pradesh A;l!unfcxpah'ties Aet, 1916,
. IT IS HEREBY enacted in the Sixty-third Year of the Republic of India as
follows —
1L (1) This Act may be called the Uttar Pradesh Municipalities (Amendment) Shortiitle and
Act,2012. R . ' . - commencement
'(2) It shall be deemed to have come into force on November- §, 2012,
2. After section 13-D of the Uttar Pradesh Municipalitics- Act, 1916 Insertion of new

hercinafier referred 10 as the principal Act, the following section shall be inserred, Sccion 13-DDof

. : U.P. Actno. 2 of
namely :— o \ - ’ 1916
“13-DD—Notwithstanding anything to the contrary contained in any other
 Bar o legislators . provision of this Act,— -
becoming or .
- Continuing as president
or Meimber

(8) a person shall be disqualified for Being elected as, and for being a
President or Member, if he is a Member of Parliament or of the State
Legistanize; . . ' - ‘

(b} if a person, after his election as Presidemt or Member, is
subsequently elected or nominated to any of the offices referred to in clause
(a) he shali on'the date of first publication in the Gazetre_of India or of the
Uttar Pradesh of the declaration of his election or nomination, within a period
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of fourteen days from such notification, intimate by notice in writing
signed by him and delivered to any person authorized by the
Govemnment in this behalf, submit his option, in which office he
wishes to serve and any cholce so - intimated shall be conclusive,
failing which he shall upon the expiry of the said period, cease to hold
the office of the President or Member and casual vacancy shall
therelipon occur in the office V'of the President or Member as the case
may be.” : 7
Repeal and saving 3(1) The Uttar Pradesh Municipalitics {Amendment) U.P. Ordinance
Ordinance, 2012 is hereby repealed. _ : no. 10072012
{2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
- Ordinance reférred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amendéd by this Act as if the provigions of this Act were in force at
- all material times. 7 '

STATEMENT OF OBIECTS AND REASONS

In section 25-A of the Uttar Pradesh Mummpal Corporation Act, 1959 (U.P. Act no. 2 of 1959) “t
has been provided with respect to bar to Legislators becoming or continuing as. Mayor, Deputy Mayor or;
- Corporator that a person shall be disqualified for being elected at, and for béing a Mayor, Deputy Mayor or
Corporator if he' 1s a Member of Parliament or of the State Leglslamre and if a person after his election as’ y
Mayor, Deputy Mayor or Corporator is subsequently elected or nommatcd as a Member of Parliament or:
of the State Legislature he shall on-the date of first publication in the Gazerte of India or of the Uttar-
Pradesh of the declaration of his election or his nomination, within a péripd of fourteen days from suéh;
notification imtimate by notice in writing signed by him and delivered to any person authorized: by the‘f
Government in this behalf, submit his option, in which office he wishes to serve and any choice s’
intimated shall be cor}clusive; failing which he shall upon expiry of the said period to hold the office of;
Mayor, Deputy Mayor or Corporator and a casual vacancy shall thereupon occur in the office of the
Mayor, Deputy Mayor or quporator as the case may be. The said_ provision with respect to the President‘-_
and Members did not exist in the Uttar Pradesh Municipalities Act, 1916 (U.P. Act no. 2 of 1916). With a
view to making uniform provision in both the said Acts it was decided to amend the Uttar Pradesh
Municipalities Act, 1916 to make similar provision therein with respect to the President and Member.

- Since the State Legislature was not in session and immediate legislative action was necessary (o
implement the aforesaid decision the Uttar Pradesh Municipalities (Amendment) Ordinance, 2012 (U.P.
Ordmance no. 10 of 2012) was promulgated by the Governor on November 08,2012

This Bill is mtorduced to rcplace the aforesald Ordinance.

By order,
S.K.PANDEY,
Pramukh Sachiv.
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No. 816(2)/LXXIX-V-1-18-1(ka) 2-2018
Dated Lucknow, April 12,2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Nagar Palika
(Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 26 of 2018) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on April 10, 2018 :-

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2018
(U. P. ACTNO. 26 OF 2018)

[As passed by the Uttar Pradesh Legislature]
AN
ACT

further to amend the Uttar Pradesh Municipalities Act, 1916.
IT IS HEREBY enacted in the Sixty-ninth Year of Republic of India.

1. (1) This Act may be called the Uttar Pradesh Municipalities (Amendment-) Act, Short title,

extent and
2018 commencement
(2) It shall extend to the whole of the State of Uttar Pradesh.
(3) Tt shall be deemed to have come into force on January 29, 2018.
2. In section 7 of the Uttar Pradesh Municipalities Act, 1916 hereinafter SA;“;:““'.;"Z’?S{P

referred to as the principal Act, in sub-section (1), in clause (h) for the words ai\gc; éw- 1 of
"markets, slaughter houses" the word "markets" shall be substituted.

3. Sections 237 and 238 of the principal Act shall be omitted. Omission of
sections 237
and 238
e 4, (1) The Uttar Pradesh Municipalities (Amendment) Ordinance, 201 g§ s Repeal and
Ordinance saving
no.3of  hereby repealed.
2018

(2) Notwithstanding such repeal, anything done or any action taken under the
provisions of the principal Act as amended by the Ordinance referred to in sub-section
(1) shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act as if the
provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Municipalities Act, 1916 has been enacted to consolidate and amend the laws
relating to Municipalities in the State of Uttar Pradesh. Clause (h) of sub-section (1) of section 7 of the
said Act, provides that it shall be the duty of every Municipality to make reasonable provision within the
Municipal area for constructing, altering and maintaining public streets, culverts, markets, slaughter-
houses, latrines, privies, urinals, drains, drainage works and sewerage works . Besides, section 237 and
238 empowers a Municipality to fix the places for slaughter of animals for sale and places for slaughter of
animals not intended for sale or slaughter for religious purposes respectively. The provisions of the said
sections were not in conformity with the provisions of the Prevention of Cruelty to Animals Act, 1960 and
the Food Safety and Standards Act, 2006 and the rules made thereunder which are central enactments
falling under the entries enumerated in the Concurrent List of the Seventh Schedule to the constitution of

19_RPH_2018 adhiniyam 26
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India . In the aforesaid situation and in the light of the decision of the Hon'ble Supreme Court in the writ
petition Laxmi Narayan Modi versus Union of India and Others, it has been decided to amend clause (h) of
sub-section (1) of section 7, to omit the words 'slaughter houses' therefrom and to omit section 237 and 238

of the said Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Municipalities (Amendment) Ordinance, 2018 (U.P.
Ordinance no. 3 of 2018) was promulgated by the Governor on January 29, 2018.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.
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‘No. 419Q2Y/LXXIX-V-1-2023-1-(ka)6-2023
Dated Lucknow, August 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Nagar Palika (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 6 of 2023) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on 17 August, 2023. The Nagar Vikash
Anubhag-1 is administratively concerned with the said Adhiniyam. '

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2023
{U.P. Act No. 6 of 2023)

[As passed by the Uttar Pradesh Legislature]

AN _ .
| ACT .
further to amend the Uttar Pradesh Municipalities Act, 1916.

It IS HEREBY enacted in the Seventy fourth Year of .the Republic of India as
follows :— ' ' '

1. (1) This Act may be called the Uttar Pradesh Municipalities ~ Short title,
(Amendment) Act, 2023. o extent and
(2) It shall extend to the whole of the State of Uttar Pradesh. commencement

(3) It shall be deemed to have come into force on March 29, 2023.

2. In sub-section (5) of section 9-A of the Uttar Pradesh Municipalities Amendment of

Act, 1916, after clause (1), the following clause shall be inserted, namely :- section
: ) 9-A of U.P, Act

no. 2 of 1916

“(2) Allotment order-(a) Notwithstanding anything contained in the
foregoing clauses the State Government shall, determining, the number of
offices to be reserved for the Scheduled Castes, Scheduled Tribes, Backward
Classes and the Women, by order published in the Gazette, allot the offices to
the Municipalities.

(b) The draft of order under sub-clause (a) shall be published for
objections for a period of not less than seven days.

(c) The State Government shall consider the objections, if any, but it shall
not be necessary to hear in person on such objections unless the State
Government considers it necessary so to do and thereupon it shall become
final.

(d)-The draft of order referred to in sub-clause (b) shall be published in at
least .one daily newspaper having wide circulation in the concerned district

" and shall also be.affixed on the notice board of the offices of the District
Magistrate and the concerned Municipality.”

Repeal and * 3. (1) The Uttar Pradesh Municipalities (Amendment) Ordinance,  U.P. Ordirance
Saving 2023 is hereby repealed. . no. 4 of 2023
' (2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by
this Act as if the provisions of this Act were in force at all material times.

" 515 RPH Adhiniyam folder (vidhaika- 2023)-data 8¢
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Municipalities Act, 1916 (U.P. Act no. 11 of 1916) has been enacted to
consolidate and amend the law relating to Municipalities in Uttar Pradesh.

In order to amend the procedure for determining the reservation on the post of
Chairperson of Municipal Councils and Nagar Panchayats by amending sub-section (5) of section 9-A of
the Uttar Pradesh Municipalities Act, 1916 and sub-section (5) of section 7 of the Uttar Pradesh Municipal
Corporation Act, 1959, the Uttar Pradesh Urban Local Self Government Laws (Amendment) Ordinance,
2023 was promulgated by the Governor on March 29, 2023,

In relation to finalization of reservation after receiving objections by publishing provisional
notification of posts to be reserved for Scheduled Castes, Scheduled Tribés, Other Backward Classes and
Women it was decided to add clause (2) after clause (1)} of sub-section (5) of section 9-A of the Uttar
Pradesh Municipalities Act, 1916.

Since the State Legislature was not in session and immediate Legeslative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Municipalities (Amendment ) Ordinance,
2023 (Uttar Pradesh Ordinance no. 4 of 2023)-was promulgated by the Governor on April 6, 2023,

The Uttar Pradesh Municipalities (Amendment) Bill, 2023 is introduced to replace the
aforesaid Ordinance,

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.
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